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 MR.  DEPUTY-SPEAKER:  Perhaps
 the  Committee  felt  that  it  was  not
 that  important.  You  can  again  write
 to  the  Committee.  As  far  as  other
 point  made  by  you,  that  ig  about  hav~-
 ing  a  special  day  for  non-official  busi-
 ness,  J  think  you  better  write  to  the
 Rules  Committee  suggesting  that.

 Now,  the  question  is:

 wThat  this  House  do  agree  with
 the  Twenty-ninth  Report  of  the
 Committee  on  Private  Members’
 Bill  and  Resolutions  presented  to
 the  House  on  the  i5th  March  1979."

 The  motion  was  adopted.
 5.33  hrs,  *

 RESOLUTION  RE:  BAN  ON  COW
 SLAUGHTER

 SHRI  G.  M.  BANATWALLA  (Pon-
 nani):  Mr.  Deputy-Speaker,  Sir,  I
 have  already  given  to  the  Speaker  a
 letter  that  I  propose  to  raise  a  point
 of  order  involving  two  or  three  points
 on  which  I  shall  most  briefly  speak.
 Sir,  on  ist  May  1954,  the  then  Attor-
 ney  General,  Mr.  M.  C.  Setelvad,
 made  g  statement  in  the  House  on  the
 subject  with  respect  to  imposition  of
 total  ban  of  the  slaughter  of  cows.
 The  question  of  the  competence  of
 this  House  to  legislate  or  ask  the
 Central  Government  to  impose  a  total
 ban  on  the  slaughter  of  cows  has
 come  up  before  this  House.  Not
 only  that.  The  Attorney  General
 himself  was  asked  to  be  present  in
 the  House  and  on  Ist  May  1954,  6
 then  Attorney  General,  Shri  M.  C.
 Setelvad  made  a  statement  on  the
 flocr  of  the  House.  I  will  read  it  out.

 “The  conclusion  therefore  is  that
 the  subject-matter  of  the  Bill  is  not
 to  be  found  in  the  list  with  which
 Parliament  is  concerned,  that  is
 List-I  and  List-III,  and  is  to  be
 found  in  various  entries  in  List-IT
 which  is  the  exclusive  sphere  of
 the  State  Legislature.”

 This  has  been  the  opinion  of  no  less
 a  person  than  the  Attorney  General
 of  India.  He  himself  made  that  state-
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 ment  on  the  Floor  of  the  House.  It
 is  rather  unfortunate  that  despite  the
 clear  point  of  view,  a  juristic  opinion
 placed  before  this  House,  we  are  pro-
 ceeding  with  the  discussion  with  res-
 pect  to  the  imposition  of  total  ban  on
 cow  slaughter.  I  submit  that  when
 this  House  is  not  in  a  position  to
 come  to  any  effective  decision  capable
 of  implementation  with  respect  to  the
 total  ban  on  cow  slaughter,  then  the
 entire  discussion  is  a  discussion  in
 vacuum.  I,  therefore,  appeal  to  you
 to  give  a  clear-cut  ruling  on  the  sub-
 ject.

 I  have  also  another  point  to  place
 before  you.  The  procedure  envisaged
 by  our  Rules  is  different  in  the  case
 of  Bills  and  Resolutions.  We  are
 today  seized  with  a  Resolution.  In
 the  case  of  Bills,  the  objection  on  the
 ground  that  the  Bill  initiates  legisla-
 tion  outside  the  legal  competence  of
 the  House  ig  to  be  taken  as  per  rule
 72  by  opposing  the  introduction  of
 the  Bill  itself.  It  is  thereafter  that
 the  House  decides  after  a  full  discus-
 sion.  I,  therefore,  understand  that
 the  Speaker  does  not  rule  on  the  con-
 stitutionality  or  otherwise  of  the  Bills.
 But  this  ig  not  the  procedure  in  the
 case  of  the  Resolutions.  In  the  case
 of  Resolutions,  We  are  governed  by
 Rule  74,  whereby  it  is  the  Speaker
 and  not  the  House  that  decides  on  the
 admissibility  of  a  Resolution.  Kindly
 pee  the  wording  of  Rule  174,  It
 explicitly  states  that  the  Speaker
 shal]  decide  about  the  admissibility
 of  a  Resolution.  It  is,  therefore,
 imperative  on  the  part  of  the  Speaker
 to  decide  on  this  point  that  I  am  rais-
 ing  with  respect  to  the  admissibility
 of  this  Resolution.  In  view  of  the
 imperative  language  of  Rule  174,  it
 shall  not  be  proper  on  the  part  of  the
 Speaker  to  shirk  from  hig  responsi-
 bility  and  ask  the  House  itself  to
 come  to  a  decision.  Therefore,  my
 humble  submission  is  that  in  the  case
 of  a  Bill  and  in  the  case  of  a  Resolu-

 is

 laid  down  in  Rules  72  ang  74  of  our
 Rules  of  Procedure.
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 The  third  point  that  I  am  raising
 ig  that  the  subject  matter  of  this
 Resolution  anticipates  the  discussion
 on  an  idenitcal  Bill  already  introduc-
 €d  and  that  too  by  the  mover  of  the
 Resolution  himself.  It  will  be
 improper  and  it  will  be  wrong  to
 anticipate  a  discussion.  If  we  take  a
 decision  of  throwing  out  this  resolu-
 tion,  the  reconsideration  of  the  matter
 at  the  stage  of  consideration  of  the
 Bill  does  not  arise  as  per  the  Rules.
 Therefore,  I  submit  that  it  is  wrong
 and  improper  to  anticipate  a  discus-
 sion  that  is  to  follow  on  a  Bill  that
 hag  already  been  introduced.  I  have,
 therefore,  to  ask  for  very  clear-cut
 ruling  on  this  particular  subject,  spe-
 cially  because  We  are  encoraching
 upon  the  autonomy  of  the  States.  We
 have  had  the  juristic  view  also  and
 the  Attorney-General]  himself  has
 spoken  in  this  very  House  giving  his
 opinion.  I,  therefore,  hope  that  you
 will  uphold  the  points  of  order  raised
 by  me,  otherwise  you  will  allow  me
 to  move  a  motion  to  thig  effect.  Since
 the  question  of  competence  of  the
 House  has  arisen  on  a  question  of
 very  vital  importane  and  since  the
 autonomy  of  the  States  is  also  involv-
 ed  with  respect  to  it,  |  hope  that  you
 will  uphold  my  point  of  order,  or
 allow  me  to  move  a  motion  whereby
 the  discussion  on  this  particular
 motion  may  be  adjourned,  and  the
 House  may  request  the  President  of
 India  to  refer  the  question  to  the
 Supreme  Court  for  consideration  and
 opinion.

 SHRI  OM  PRAKASH  TYAGI:
 rose,

 MR.  DEPUTY-SPEAKER:  I  think
 we  cannot  have  a  debate  on  this.  It
 is  a  point  of  order  that  he  has  raised.

 sft  श्रो्त  प्रकाश  त्यागी  (बहराइच):  मेरा  प्वाइन्ट
 श्राफ  झाह़ेर  है  |

 तन्तना  G.  M.  BANATWALLA:  How
 can  there  be  a  point  of  order,  on  a

 _point  of  order.  You  cite  the  rule.
 i
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 SHRI  OM  PRAKASH  TYAGI:  My
 point  of  order  ig  quite  separate.

 MR.  DEPUTY-SPEAKER:  If  it  is  a
 separate  one,  let  me  deal  with  the
 first  one  first.  Let  me  give  a  ruling
 on  his  point  of  order.  Then,  if  you
 have  any  other  point  of  order,  you
 can  raise  it.  (Interruptions)  I  told
 you  that  if  it  is  a  separate  point  of
 order,  I  will  have  to  deal  with  it
 separately.

 sit  धोम  प्रकाश  त्यागी  :  इसी  प्याइन्ट  पर  मेरा
 पझपता  दृष्टिकोण  है  ।

 पपाध्यका  महोदय :.  झापने  भी  खुद  कही है  कि
 झापका  डिफ्रेन्ट  प्याइस्ट  भाफ  प्रार्डर  है  v
 उस  प्वाइन्ट  आफ  झार्डर  से  डील  कर  लेने  दीजिए  ।

 शी  झोम  प्रकाश  त्यागी  :  जब  शाप  अभ्पना  रूलिग
 दे  देंगे,  तो  म॑  बाद  में  कया  कहूंगा  1

 MR.  DEPUTY-SPEAKER:  You  say
 it  is  not  a  point  of  order.  Then  you
 want  to  speak  on  that  point  of  order.
 it  is  different,  You  are  yourself  con-
 fused.

 oft  भ्रोम  प्रकाश  त्यावी  :  में  बोलना  नहीं  चाहता
 सिर्फ  एक  प्वाहन्ट  आपकी  कंसिद्भेशन  के  लिए  रखन

 न्
 i)  कलिंग देने  के बाद  मेरे  कहने  को  कोई  मतलब

 नहीं  रहेगा  t

 उपाध्यक्ष  महोदय:  कहिये,  भ्रापको  क्या  कहना  है?

 श्री  प्रोम्र  प्रकाश  त्यागी  :  यह  जो  प्रस्ताव  है,  इसके
 शबद  मे हैँ:  “This  House  directs  the  Govern-
 ment  to  ensure  total  ban  on  the
 slaughter  of  cows.”

 4  8वी  घारा  के  झ्नुसार  गौबंश  की  रक्षा  का  तथा  उसके
 संवर्जधन  का  प्रावधान  संविधान  में  है।  प्रव  तक  के  झनुभव
 के  क्‍ग्राधार  पर  जो  ग़ौषंश  की  रक्षा  प्रौर  संवर्धन  की  बात
 संविधान  में  कही  गई  है,  उसने  फरियात्मक  रूप  नहीं  लिया  ।
 उस  आधार  पर  हाउस  भगर  सरकार  को  इस  प्रकार
 का  प्रस्ताव  भी  करे  कि  बहू  री-कंसिडर  करके,  उसमें
 जेन्ज  करके  इसे  स्टेट  सबजेक्ट  से  हेन्ट्रल  सबजेक्ट
 बना  कर  या  किसी  भौर  तरीके  से  इस  काऊ-स्लाटर  पर
 बैन  लगाने  के  लए  एज्योर  करे,  तो  इस  प्रकार  की
 प्रार्थना  करने  का  प्नधिकार  हाउस  को  है,  ऐसी  मेरी
 प्रार्थना  है  ।

 SHRI  G.  M.  BANATWALLA:  I  had
 raised  this  question,  before  the  discus-
 sion  started.
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 MR.  DEPUTY-SPEAKER:  §&hri
 G.  M.  Banatwalla  has  raised  points  of
 order  regarding  the  admissibility  of
 this  resolution  which  now  ig  already
 under  discussion.  Of  course,  he  had
 raised  his  objection  earlier  also.  He
 had  raised  thig  point  last  time  on
 2-3-1979  when  Dr.  Ramji  Singh  want-
 ed  to  move  the  resolution.  The  Chair
 had  then  observed  that  the  resolution
 had  already  been  admitted  by
 the  Speaker  The  Speaker  is  em-
 powered  under  rule  I74  to  decide  the
 admissibility  of  a  resolution.  Admis-
 sibility  of  a  resolution  is  governed  by
 the  conditions  laid  dowy  in  rule  13.
 The  resolution  hag  been  admitted,  be-
 cause  it  doeg  not  contravene  any  of
 the  conditions  laid  down  in  rule  773

 So  far  as  the  question  of  compe-
 tence  of  the  House  to  discuss  the  reso-
 lution  ig  concerned,  I  may  inform  the
 House  that  a  resolution  seeking  to  im-
 plement  a  constitutional  directive  has
 been  held,  in  the  past,  to  be  admissible
 eve,  though  the  matter  raised  there-
 i  is  primarily  g  State  subject.  At  the
 time  of  admitting  a  resolution,  its
 constitutionality  is  not  so  strictly  exa-
 mined.  If  prima  facie  no  defect  is
 noticed,  the  resolution  ig  admitted.
 Moreover,  Seventh  Schedule  to  the
 Constitulion  pertains  to  the  subject-
 matter  of  laws  by  Parliament  and  by
 the  State  Legislature  and  pot  to  the
 subjects  for  discussion.

 As  regards  the  objection  that  the
 subject  matter  of  the  resolution  anti-
 cipates  the  discussion  on  a  Bill  on  the
 same  subject  pending  before  the
 House,  it  has  been  held  earlier  that
 even  if  a  Bill  on  the  same  subject  is
 pending  but  the  chance,  for  its  com-
 ing  up  for  discussion  are  remote  the
 rule  of  anticipation  does  not  apply.
 Ags  the  Bill  on  the  subject,  introduced
 by  Dr.  Ramji  Singh,  is  not  likely  to  be
 put  down  on  the  order  Paper  for  dis-
 cussion  in  the  year  future,  the  rule
 of  anticipation  does  not  apply  to  the
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 present  resolution.  Please  refer  to
 rule  284,

 I,  therefore,  rule  out  the  points  of
 order  raised  by  Shri  Banatwalla.

 So  far  ag  the  motion  proposed  to  be
 moved  by  Shri  Banatwalla  on  this
 resolution,  I  may  inform  the  member
 that  after  a  resolution  has  been  mov-
 ed,  4  member  can  move  only  an
 amendment  to  the  resolution  and  not
 a  motion  on  the  resolution.  I,  there-
 fore,  cannot  permit  the  member  to
 move  his  motion.  If  you  want  to
 move  an  amendment  you  are  free  to
 do  so.  You  can  give  a  notice  for  an
 amendment.  Now  Dr.  Ramji  Singh.
 He  will  make  his  ypeech  while  moving
 the  resolution.

 डा०  रालजों  सिह  (भागलपुर)  :  उपाध्यक्ष
 महीदय,  जब  मैं  प्रा  रहा  था  तो  मेरे  एक  माननीय  मित्े
 ने  कहा  कि  ग्ोबंश  की  रक्षा  के  पहले  मनुष्य  के  वंश  की
 रक्षा  की  बात  सोचगी  चाहिये  ।  नें  उनके  तक  से  पराजित
 तो  नहीं  था,  लेकिन  झगर  हम  देखें  तो  रोवंश  की  रक्षा
 में  ही  मनुष्यवंश  की  रक्षा  निहित  है।  बापू  ने  कहा  था-

 “y  hold  that  the  question  of  cow
 slaughter  is  of  great  moment-in  cer-
 tai  aspects  of  even  greater  moment
 than  that  of  Swaraj.  Cow-slaugh-
 ter  and  man-slaughter  are  in  my
 opinion,  two  sides  of  the  same  coin.”

 झौर  इसीलिये  हमारे  भारतवर्ष  के  पहले  प्रधान  मंत्री
 जो  सचमृत्र  में  धर्म-निरपेक्षता  के  एक  अवतार  के  रूप
 भाये  थे,  उन्होंने  भी  कहा  ब्रा--

 “Religion  apart,  emotion  apart
 and  sentiment  apart,  for  economic
 reasons  and  for  other  substantial

 reasons,  it  is  jmportant  for  that  to
 be  preserved  and  for  that  to  be  im~-
 proved.”

 हमारे  दूसरे  प्रधान  मंत्री  लाल  बहादुर  शास्त्री  ने
 भी  कहा  था  कि  देश  के  करोड़ों  लोसों  की  गाय  को  िभे  जनो
 निष्ठा  भ्रौर  पूज्य  भावना  है,  उसकी  उपेक्षा  महीं
 हो  सकती  ।  जो  गाय  झौर  बैल  बेफार  हो  भाग,
 उन्हें  सार  डाला  जाबे,  यह  बात  तको-विद्ध  नहीं

 t
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 जब  हुम  प्रोगंश  को  रक्षा  की  बात  करते

 हैं  तो  हमारे  सामने  व्यर्थ  का  एक  घामिक  नौए
 साम्प्रदायिक  रूप  उपस्थित  कर  दिया  जाता  है।
 शोवंश  की  रक्षा  के  लिये  प्राधिक  और  वैशानिक
 धाधार  भी  प्रस्तुत  है  ।

 श्री  ध्राहनत्टीन  ने  950  में  लोबल  पुरस्कार
 विजेता  श्री  drotto  रमण  को  पत्र  लिखा  था  )
 मैं  झाइन्स्टीन  के  शब्दों  में  बता  रहा  हूं  कि--
 “भारत  की  जनता  पे  कहिये,  थदि  उसको  जिन्दा
 रहना  है  भौर  दुतिया  को  भी  जीवन  की  राह  पर
 ले  चलना  है  तो  उसे  ट्रैक्टरों  को  प्रपताने  का
 विचार  छोड़  देना  चाहिये  vw

 मदि  ट्रैकक्‍्टरों  का  विचार  हम  छोड़  देंगे  तो
 हमारे  सामने  कौन  सा  विचार  भ्ायेगा  ?  वह  विधार
 झायेया  बैलों  के  द्वारा  खेती  करता।  बैल  कहां

 पैदा  होता  है?  ग्ोबंश  से  1  तो  ग्रोवंश  के  नाश  से
 कृषि  विकास  का  माश  होगा,  यह  बिल्कुल  यथार्थ - सिद्ध  बात  है

 हम  चमड़े  और  मास  के  निर्यात  का  इतिहास
 भी  इस  सदत  के  समक्ष  प्रस्तुत  करना  चाहेंगे  ।
 सन्‌  859  8  1901  तक  43  वर्षों  में  |  भरव
 66  करोड़  रुपये  के  चमड़े  और  मांस  का  निर्यात

 किया  गया  था,  जब  कि  गाय  की  कीमत  2  Fo
 भोर  बैल  की  कीमत  ज्यादा  से  ज्यादा  6  रु०
 थी  i  i964  &  972  we  579  करोड़  6I
 लाख  रुपये  के  चमड़े  और  मांस  का  निर्यात  किया
 गया  है  |  इस  देश  में  यह  स्थिति है।  इससे  बैल
 के  साधन  पर  कितना  प्राषात  पहुंचा  है,  इसको
 हम  देख  सकते  है  a

 हम  चांद  पर  जा  रहे  हैं,  लेकिन  प्रभी  भी
 भारत  की  खेती  हल  भौर  बैल  के  द्वारा  होती  ti
 झाज  भी  3  करोड़  98  लाश  80  हजार  हल  चल
 रहे  हैं  प्लोर  करोड़  26  लाख  95

 द्
 बैल-

 गाड़ियां  चल  रही  हैं,  लेकिन  हमारे  पास  बैल  कितने
 ?  हमारे  पास  7  करोड़  37  लाख  बैल हैं  q

 इस  प्रकार  से  हमें  बैलों  की  ज्यादा  भ्रावश्यकता
 है।  लेकिन  विदेशी  मुद्दा  का  लाभ  हमें  छोड़ता

 झ्
 ।  यही  कारण  है  कि  4  हुआर  करोड़  की
 मुद्रा  के  लिये  प्रतिवर्ष  हमें  14  करोड़

 बशुझनों  को  काटना  होगा.  |

 झ्यर  हम  बिदेशी  मुद्रा  प्राप्त  करना  चाहेंगे,
 सो  दो  दर्षों  में  ही  भारतवर्ष  का

 द्  1 सबूबग समाप्त  at  जायेगा।  यह  है  भार
 दिवालियेपत  का  जबिक्ष  !

 हमारे  हाँ  केवल  22.90  करोड़  पशु  हैं-
 हमारे  यहां  पशुझों  की  कमी  है।  जिस  देश  के
 बारे  में  कहा  जाता  है  कि  यहां  दृध्त की  नवियां
 भहूंती  &  हां  i964  से  072  58  ol,  46
 करोड़  रुपये  का  दूध  पाउडर  प्रायात  किया  यया।
 इसका  कारण  है  कि  हमारे  देश  में  गायें  कम
 हैं'  चौर  भ्रष्छी  नहीं  हैं  ।

 हम  जानवरों  की  खुराक,  छतती  प्रावि  निर्यात
 कर  रहे  द्  । उवाहुरण  @  लिए  i950~-5  में
 हमने  5.30  करोड़  रुपये  की  जानवरों  को  छघुराक
 का  निर्यात  किया  |  हम  जानवरों  को  खुराक  बाहर
 भेज  रहे  हैं  और  फिर  भी  सोचते  हैं  किहमारा
 पशुधन  भच्छा  रहेगा  i

 जब  हमारे  प्राकृतिक  साधन  समाप्त  होते  जा
 रहे  हैं,  तो  विज्ञान  के  इस  युग  में  क्‍या  हम  नये
 साधन  नही  ढूंढ  सकते  हैँ  ?  जॉन  कैनेडी  ने  फ्राइसिस
 झाफ  क्वायट  में  कहा  है  कि  ग्राज  ऐसे  वैज्ञानिक
 संसाधनों  की  प्रावश्यकता  है,  जो  मनुष्य  को  शांति
 भी  दे  सकें  yo  झाज  मशीन  कके  वातावरण  में  रह  फर
 मानव  ने  तो  सुख  से  जी  सकता  है  और  न  शान्ति
 से  मर  सकता  है  ।  इसीलिए  धाज  उसको  ऐसे  प्राकृ-
 तिक  साधनों,  ऐसी  टेक्नालोजी,  की  जरूरत  है,  जो
 उसे  शान्ति  दें  सके  t

 जब  गशोवध  का  सवाल  गाता  है,  तो  बेकार
 पशुओों  की  बात  कहीं  जाती  है  |  लेकिन  पशु  के
 ग़ोबर  से  जितनी  प्राथिक  सर्म्पत्ति  उत्पंग्न  हो  सकती
 बहू  भी  इकानोमिक  प्रतजस्टिफासबिलिटी  के  तर्क
 को  खत्म  कर  देती  है  एक  पशु  से  एक  वे  में
 दो  टन  ग्रोबर  पैदा  होता  है।  पचास  लाख
 बैल  पांच  करोड़  पाउंड  पुष्ट  खाद  देते
 हैं।  हम  गाय  भौर  बैलों  की  ह्त्या  करक  प्रति-वर्ष
 800  करोड़  पाउड  खाद  गंवाते  हैं  ।

 जहां  तक  दूध  की  उपलब्धि  का  प्रश्न  है  भ्राप
 हुलना  करें  कि  न्यूजीलैंड  में  एक  व्यक्ति  की  कितना
 दूध  मिलता  है  और

 हिलुस्तान
 गत  में  केबल  तीन  चार

 झौंस  मिलता  है  |  हम  बेच  रहे  है।  अगर
 हम  गोमांस  बेचेंगे,  तो  दूध  कहां  से  भायेगा  ?

 झाज  हमारे  पाप्त  पशुधन  का  जो  स्टाक  है,
 बह  22.00  करोड़  है।  यह  देखता  चाहिए  कि  ये
 करोड़ों  भ्राय,  बैल,  भैंस  शौर  बछड़े  झादि  सब
 मिला  कए  कितनी  श्षाद,  कितना  दुध  भौर  कितती
 ग्रामदनी  देते  हैं  t

 जहां  तक  रोजगार  का  सवाल  है,  जनता  पार्टी
 भौर  हम  सब  यह  चाहते  हैं  कि  ज़्यादा  से  ज्यादा
 लोगों  को  रोजगार  दिया  जाये।  क्या  गाय  का

 ज्यादा  रोजगार  ये  सकता  है?  बड़े
 उदच्चोगों  से  2243  करोड़  दपय  की  बाविक  झामदनी

 है  भोर  उनमें  तीन  चार;  लाख  रुपये  की  पूंजी
 कर  एक  भादमी  को  रोजगार  भित्तता  है

 हुसना  @  छोटे  लथोतों  &  isco  करोड़
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 [are  रामजी  सिंह]
 रुपये  की  वाधिक  आमदनी  होती  है  भौर  दस  पत्डहे
 हजार  हपये  की  पूंजी  लगाने  से  एक  भ्रादमी  को
 रोजगार  भिलता  है  t  अभ्गर  पशुधत  का  विकास
 किया  हों,  तो  उससे  14,600  करोड़  रुपये  को
 राष्ट्रीय  सम्पत्ति  प्राप्त  होती  है  और  केबल  दो  तीन
 हजार  रुपये  की  पूंजी  लगा  कर  एक  प्रादमी  को
 रोजगार  मिल  सकता  है  ।  इसलिए  रोजगार  देने
 के  दृष्टिकोण  से  भी  ग़ोवंश  की  रक्षा  करता
 श्राव्नश्यक  है  |

 हिन्दुस्तान  में  ग्रोवंश  के  नाश  से  एक  करोड़
 बैलगाड़ी  वाले  बेकार  हो  जायेंगे,  50  लाख  से
 प्रध्िक  पशुपालक  बेकार  हो  जाएंगे।  6  लाख  पचास
 हजार  ईख  पेरने  वाले  बेकार  हो  जाएंगे  भौर  2
 लाख  i3  हजार  धाती  बाले  बेकार  हो  जाएंगे।
 द््ध  झ्ौर  चससे  झन्य  पदार्थ  बनाने  वाले  2  करोड़
 लोग  बेकार  हो  जाएगे  a

 att  बीमेत  भरट्टाचार्य  (सीरमपुर)  :  यह  एक
 साथ  सब  पशुप्रों  को  मार  दिया  जाय  तब  यह  होगा  ?

 wo  शामणी  सिंह  :  हां,  यह  तो  ठीक  है,  ।यहू  तो
 उन्ही  के  यहां  मारा  जा  सकता  है  |

 हम  सोचते  है  कि  पशु,  वृक्ष  और  मनुष्य  का  सम्बन्ध
 प्रश्नग  है  भ्रौर  यह  कान्फ्लिक्ट  नही  है।  मार्डन  एकोलाजी
 का  कहना  है  कि  गेजीटेबल  किगड़म,  शौटल  किगड्टम
 भ्रौर  हू  यूसन  किगडम,  इन  तोनों  को  अलग  नहीं  कर  सकते
 है।  जिस  दिन  भाप  प्रलग  करेंगे  उस  दिन  मानवता  पर
 विपदा  श्रा  जायगी  ।.  (व्यक्षघान)

 बह  तो  बिलकुल  एक  दश्शन  का  वागय  है---हुम  में”
 हुम  में  छड़ग  खम्भ  में  सब  में  व्यापक  राम  a  यह  तो
 दर्शन  की  बात  है।  लेकित  विज्ञान  की  बात  लीजिए  ।
 हमारे  मानतीय  सदस्य  वीनेन  बाबू  विशञान  की  भाषा
 समझेंग़े  ।  यह  जो  कान्फ्िलिक्ट  की  बात  है,  कान्फ्ूलिक्ट
 बिट॒वीन  वेजीटेबल,  कैटल  ऐंड  मैस,  यह  कार्फिलक्ट
 नहीं  है,  कोझ्मापरेशन  है  1  ह्रगर  समय  रहता  तो  मैं
 झाप  के  सामने  वह  तथ्य  रखता  कि  भगर  मनुष्य  के
 प्रनुपात  में  पश  कम  हो  जाएंगे  प्लौर  बन  कम  हो  जाएंगे
 तो  मनुष्य  का  जीवन  भी  समाप्त  हो  जायगा।  इसीलिए
 प्राज  की  माईंत  एकोलाजी  के  अनुसार  इन  तौनों  का
 संतुलन  होना  चाहिए  1  वैजीटेबल  झौर  एनीमल  के
 साथ  ट्रैगूलर  कार्फिलेक्ट  की  बात  कही  जाती  है  ।
 दीनेत  बाबू  ने  क्या  कहा  कि  ट्रैगुलर  कार्फिलेक्ट  है  1
 लेकिन  हिमाचल  के  वनों  की  रक्षा  के  लिए  क्‍यों  भ्राज
 प्रनशन हो  रहा  है।  हिमालय  पझ्रगर  गिरेगा तो  भारतवर्ष
 की  नदियों  में  बाढ़  भरा  जायग्ी  ।  इसीलिए  हिमालन  के
 जंगलों  के  बीच,  भारतवर्ष  के  ग़ोवंश  के  बीच  ग्रौर  भारत
 वर्ष  के  मनृष्य  के  बीच,  हम  तीनों  के  बीच  एकाका र  सम्नन्ध
 है।  जिस  दिन  हम  इन  का  वैज्ञानिक  संतुलल  तोड़
 देंगे  उसी  दिन  भारतवर्ष  में  झाथिक  दु्िक्ष  भा
 जायगा  ।  इसीलिए  प्ाज  पमूची  दुनिया  में  बेजी-
 टेरिभ्रनिज्म  की  बात  श्रल  रही  है  1  यह  कोई  घाउट
 भाफ  डेट  चीज  नहीं  है।  इस  स्ट्रगल  में  इन  तीनों  का
 संतुलन  करने  के  लिए  जो  एक  दार्शनिक  और  वैज्ञातिक
 सिद्धांत  भिकला  है  उस  को  कहते  हैं  वेजीटेरियनिण्म  ।
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 छ  लौंग  कहेंगे  कि  पशु  को  झगर
 ि तो  “  त  भ्रप्तिक  लाएंगे  |  तो  देखिए  सीद

 भीर  जीटेरियन  की  जरूरत  क्‍या  है  ?  वैजी-
 टेरिगन  आदमी  को  कम  जमीन  की  जरूरत
 हीती  है  पश्लौर  जो  नानन्वेजीटेरियन  होता
 है  उस  को  ज्यादा  की  जरूरत  होती  है।  पोरैटो
 को  लीजिए  या  क्राप  को  लीजिए,  प्रगर  हम
 इस  पर  रहे  तो  ,70एकड़  चाहिए,  मिल्क  के
 लिए  2.  3  एकड़  चाहिए  और  बीफ  के  लिए  ii.3
 एकड़  पर  हेड  चाहिए  ।  इसीलिए  विज्ञान  की  दृष्टि  से
 भी  प्राप  देखेंगे  तो  पता  लगेगा  कि  न  तो  बेरोजगारी
 के  दृष्टिकोण  से  झ्लौर  न  उपयोगिता  के  दष्टिकोण  से  इस
 सम्बन्ध  में  यह  बात  होनी  चाहिए  ।  संमस  रहता  तो
 मैं  सचमुच  में  बंगाल  के  श्री  सतीश  चन्द  गुप्त  ने  जो
 किताब  दो  बाल्पूम  में  लिखी  है  जेल  के  भ्रदर,  जेल  की
 प्रयोगशाल  में  ही  गोवंश  के--अर्थ  शास्त्र  पर  यह  बृहद्‌

 ध्
 उन्होंने  लिखी  है,  मैं  उस  में  से  शाप  को  बसाता,

 किन  मै  श्ब  उस  में  जाना  नहीं  चाहता  ।

 १76  hrs.

 इसका  दूसरा  पक्ष  भी  है।  गाय  क्या  है,  गाय  हमारी
 भारतीय  संस्कृति  का  एक  प्रतीक  है  और  इस  को
 केवल  साम्प्रदायिकता  से  नहीं  जोड़ना  चाहिए  ।  मैं
 ज्यादा  उदाहरण नही  देना  चाहता  लेकिन  यह  कहना

 चाहता  है
 कि  धर्मे  में  क्यों  ऐया  कहा  है  ?  धर्म  भी

 भारतवर्य  में  विज्ञान  पर  आधारित  है  भ्रौर  यही  कारण
 है  कि  गाय  को  वेद  में  प्रवध््य  कहा  गया  है  t

 जौ:  भ्रध्न्या  भवति  ।  न  हिसितथ्या'  1  न  हिसितश्या:
 यः  कश्चिद्‌  गां  हितस्ति  महापातकी  भवत्ति  a

 यह  बेद  में  स्पष्ट  कहा  गया  है  कि  गाय  को  मत  सारों  1
 यह  कोई  छोटी  संकोर्ण  साम्प्रदायिक  भावना  से  नहीं
 है,  भाविक,  सामाजिक  भौर  जनहित  के  कारणों  से  यहू
 समथित  है।  इसीलिए  पाणिनि  ने  भी  इस  के  लिए  कहा
 है  भौर  रघुवंश  में  हम  जानते  हैं  विलीप  की  कथा,  भागवत

 ू
 में  हम  जानते  हैं  कृष्ण  की  कथा,  लेकिन  छोड़िए

 हिन्द  शास्त्रों  को।  भारतवर्ष  केबल  हिन्दुच्यों  का  देश
 नहीं  है,  यह  सामाजिक  संस्कृति  का  देश  है।  में

 भूल काल  के  सम्बन्ध  में  कहना  जाहृता  हूं,  बाबर  से  लैकर
 झौरंगज़ेब  तक  श्राप  पढ़िये,  हर  शहंशाह  के  समय  सें
 गाय  का  कत्ले  झाम  श्र  बैल  का  करले  भ्राम  बन्द  था।
 बाबर  से

 श्
 जो  फरमान  दिया,  वह

 =
 कोर्ट

 में  प्रस्तुत  गया  था।  बाबर  ने  हुमायूं  से  कहा  था
 कि  तुम  भारत  में  रहना  चाहते  हो  तो  का  कत्ल
 मत  करना  ।  झौरंगजेब  के  शासन  काल  में  भी  ग़ोगध

 नहीं  होता  चा।  टीपू  सुल्तान  के  यहां  प्राण  दध्ड  तक  था  |
 ब्रिटिश  सरकार  के  समय  में  भी  804  तक  राजपूत
 बाजापोों  से  कितने  भी  समझौते  हुए  उनमें  कहीं  भी  ग़ोहत्या
 की  आात  नहीं  कही  गई  थी  a  तिलक  महाराज  ने
 कहा  था  कि  हम  स्वराज  प्राप्त  करेंगे  तो  तुरस्त  पांच
 मिनट  में  कलम  की

 ह्
 जुंबिश  से  सोहत्पा  बम्ब  करने

 का  कासूत  पास  कर  देंगे  ।  मालवीय  जी  मे  कहा  था  कि
 स्‍्वतंज़्  भारत  के  संविधान  में  शुरूभात  स्ीहत्या  निषेत्र
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 के  भादेश  से  होगी  चाहिए  !  लाखा  लाजपत  राय  ने
 चारत  के  तमाम  स्ती-पुरुषों  का  यह  परम  कर्तव्य  बताया
 था  उन्होंने  कहा  था  कि  जिस  निष्दरता  से  गाय  झौर
 ब्रोबं  का  नाश  किया  जाता  है  उसको  देखते  हुए  हमारी
 संतान  किस  तरह  जी  सकेग़ी--न्यह  एक  चिता  का  विषय

 ।  इसीलिए  मैंने  कहा  कि  यह  संस्कृति  का  विषय
 1  संस्कृति  के  साथ  सांविधानिक  सवाल  भी  है।

 मन  ्
 झफसोस  इस  बात  का  8  कि  a.  ad  की

 झाजादी  के  बाद,  संविधान  पारित  होने  के  बाद,  जबकि
 संविधान  के  निदेशक  तत्व  में  कहा  गया  है  स्पष्ट  रूप  से,
 कि  ग्रोबंश़  की  रक्षा  की  जायेगी  लेकित  हमारे  बनातवा ला
 साहब  इस  प्रकार  की  बात  यहां  पर  कह  रहे  हैं।  श्राप
 कांस्टीटुएन्ट  प्रसेम्बली  की  डिबेट  देखिए  1  लारी  साहब
 ओकि  उत्तर  प्रदेश  से  चुनकर  पाये  थे,  उन्होंने  कहा  था  '

 “It  ig  better  to  come  forward  and
 incorporate  a  clause  in  the  Funda~
 mental  Rights  that  cow  slaughter
 is  prohibited,  rather  than  to  leave  it
 in  the  Directive  Principles.”

 लारी  साहब  मुसलमानों  के  प्रतिनिधि  थे,  उन्होंने
 संविधान  सभा  में  कहा  था  कि  इसको  फन्‍्डामेम्टल  राइट्स
 में  रखना  चाहिए,  केवल  डायरेक्टिन  प्रिसिपल्स  में
 नहीं  a  साुल्‍ला  साहब  के  भी  विचार  हमारे  सामने
 हैं।  इसलिए  यहां  पर  यह  सवाल  उठाता  कि  इसका
 कोई  संवैधानिक  प्राघार  नहीं  है,  गलत  होगा  ।

 उपाध्यक्ष  महोदय,  भ्रापका  समय  बहुमूल्य  है,
 मैं  केबल  सांविधानिक  सताल  के  बारें  में  कुछ  करना
 जाहूंगा  1  पहली  बात  यह  है  कि  गवर्न  मेन्ट  भ्राफ  इंडिया
 में  947  में  एक  एक्सपर्ट  कमेटी  फार  कैटिल  प्रिजरवेशन
 एण्ड  डेवलपमेस्ट  बनाई  थी,  किसकी  यह  रिपोर्ट  है  ।
 इसमें  की  गई  है  कि  गोहत्या  बन्द  होनी  चाहिए  ।
 इसके  संविधान  की  घारा  48  में  स्पष्ट  निर्देश

 हैं  कि  रोहत्या  बन्द  होनी  चाहिए  t  बिहार  में  स्टेट
 बसेश  कुरेशी  का  मामला  भी  कोर्ट  में  भ्राया  था
 जिसका  फैसला  i958  4  कोर्ट  ने  दिया  था  1
 ये  मुसलमानों  की  बात  करते  हैं,  तो  भ्रभी  मेरे  एक  मित्र
 शेल  साहब  से  मिलकर  झाये  थे  ।  जम्मू  कश्मीर  एक

 मुललनान
 रियासत  है,  बहां  पर  मूसंलमान  ज्यादा  हैं

 है
 वहां  भी

 बजा  करने
 qc  ea  ag

 कल
 सजा

 t  हिन्दुस्तान  दो  जगह  यह  कलंक  है---केरल
 तथा  बंगाल  में  7  इस  तरह  से  यह  ऐसा  विषय  है  जिसको
 भारत  का  संविधान,  संवोच्च  न्यायालय,  भारतवर्ष

 थ
 जौर  भारतवर्ष  की  राजनीति  समर्थन  दे

 tt

 बैरे  पांस  यहूं  मुस्लिम  रायदूस  की  रिपोर्ट

 5  क्
 प्रहमवनमर,  रांची श्  की,  में  कहूंगा  कि

 मुस्लिम  रायट्स  का  एक  कारण  गोहत्या  भी  है।
 झंगर  इसको  बन्द  कर  दिया

 र्
 तो  अ्रल्पसं  बयकों  को

 भारंटी  मिले  जायेगी  झौर  थे  का
 फ्ल

 जीत  लेंगे  ।
 पलिस  कुरान  शरीफ,  नसीहूते  हादी,  में  लिखा  है
 कि  साय  का  दूध  तुम्हारी  तंदुरुस्ती  के  लिए  बहुत  जरूरी

 है।  उस  का  गोण्त  नुकसानदेह  है  ।  गाय  कापग्रोश्त
 बीमार,  दूध  दवा  भौर  रसायन  है  i

 gar  ware  at,  सेम्ट पाल  झर  केरल  के
 आभंबिंशप  के  पक्ष  प्रादि  भरी  मेरे  पास  है,  लेकिन  समय
 नही  है,  इसलिये  पढ़  नहीं  पाऊंगा  a  मैं  बहुत  विनय  के
 साथ  मानमीय  सदन  के  एक-एक  सदस्य  से  प्रार्थना  कझूंगा
 कि  इस  प्रस्ताव  को  स्वीकार  कर  लें  ।  यूं  तो  विनोबा
 जी  उपवास  कर  रहे  हैं,  लेकिन  इस  प्रस्ताव  के  यहां  पर
 पास  हो  जाने  से  इस  सरकार  को  हस  काम  को  पूरा  करने
 में  शक्ति  मिलेशी  1

 MR.  DEPUTY-SPEAKER:  Resolu-
 tion  moved:

 “Thig  House  directs  the  Govern-
 ment  to  ensure  total  ba,  on  the
 slaughter  of  cowg  of  all  ages  gud
 calves  in  consonance  with  the  Di-
 rective  Principles  laid  down  ip  Arti-
 cle  48  of  the  Constitution  ag  inter-
 preted  by  the  Supreme  Court  as
 well  as  necessitated  by  strong  eco-
 nomic  considerationa  based  on  the
 recommendations  of  the  Cattle  Pre-
 servation  and  Development  Com-
 mittee  and  the  reported  fast  by
 Acharya  Vinobha  Bhave  from  2ist
 Apri)  1979."

 की  विवायक  प्रसाद  यादव  (सहरसा)
 प्रस्ताव  करता  हूं

 That  in  the  resolution, —
 for  “cows  of  all  ages  and  calves”

 substitute  “health,  sturdy,  use-
 ful,  youthful  and  young  cows  and
 calves”  (WD,

 DR.  RAMJI  SINGH:  I  want  to  move
 my  amendment  No.  2,  which  reads:

 “That  in  the  resolution,-—
 after  “Government”  insert—

 “to  take  step,  for  seeking  refer-
 endum”,  (2)

 SHRI  G.  M.  BANATWALLA:  Dr.
 Ramji  Singh's  amendment  cannot  be
 allowed.  This  Government  cannot
 hold  a  referendum  on  a,  issue  which
 is  a  State  subject,  and  not  a  Central
 subject.  That  amendment  should  be
 ruled  out.  How  can  you  hold  a  refe-
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 rendum  on  a  subject,  which  is  alto-
 gether  a  State  subject?  The  opinion  of
 one  State  cannot  be  left  at  the  mercy
 of  the  opinion  of  other  States.  It  ig  a
 State  subject.  So,  it  should  be  ruled
 out  of  order.  Sometimes  you  must
 tise  up.

 SHRI  VASANT  SATHE  (Akola):
 Would  the  hon.  Member  agree  ig  the
 referendum  ig  only  in  Kerala  and
 Bengal?

 SHRI  G.  M.  BANATWALLA:  We
 cannot  decide  it  here.  It  is  for  the
 States  to  decide.  We  cannot  encroach
 upon  a  State  subject.

 SHRI  VASANT  SATHE:  After  all,
 this  ig  a  recommendatory  resolution.

 SHRI  G.  M  BANATWALLA:  It  is
 asking  this  Government  to  hold  g  re-
 ferendum  on  a  subject  which  is  a  State
 subject  (Interruptions)

 चौधरी  बलबीर  सिह  बात  नहीं  है  ।
 यह  सविधान  में  लिखा  है  झौर  जो  संविधान  में
 लिखा  है,  उसके  सिलसिले  में  कार्यवाही  करने  के
 लिये  यह  हाउस  सुप्रीम  है  a  जब  संविधान  में  लिखा
 है,  तो  स्टेट-सब्जेक्ट  कहाँ  रहा  |

 MR,  DEPUTY-SPEAKER:  Let  me
 see.  The  wording  of  the  gmendment,
 I  think,  is  rather  very  definite.  So,  t
 am  inclined  to  rule  it  out,  unlesg  you
 say  “recommends  to  the  Government”.
 You  can  change  the  wording.

 erat  तह  मेरा  संफल्प  सरकार  को
 स्वीकार्य  ही  होगा,  इसलिये  मैं  भ्रमेंडमेण्ट  की  प्राव
 ए्रयकता  नहीं  समझता  |

 SHRI  G.  M.  BANATWALLA:  mr.
 Deputy-Speaker  let  me  at  the  outset
 make  it  explicitly  clear  that  I  yield  to
 none  in  my  concern  for  the  improve-
 ment  of  the  cattle  wealth  of  our  coun-
 try.  But  the  resolution  for  a  total  ban
 on  cow  slaughter  is  an  unfortunate
 attempt  to  slide  the  country  back  into
 a  worst  type  of  medievalism.  I,  there-
 fore,  oppose  the  motion.
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 I  have  already  raised  a  prelimindry
 objection  and  have  submitted  that  the
 Constitution  doe,  not  confer  asfiy
 power  on  the  Central  Government  to
 impose  any  ban  op  cow  slaughter  be-
 cause  it  js  within  the  exclusively
 jurisdiction  of  the  State  Governments
 concerned.  This  subject  appears  as
 item  15  of  List  Two  of  the  Seventh
 Schedule.  On  the  lst  May,  1954,  the
 then  Attorney-General,  Shri  M.  C.
 Setalvad,  also  made  a  statement  in
 this  House  and  endorsed  this  view.
 We  are,  therefore,  holding  a  discus-
 sion  in  a  vacuum,

 6.6  hrs

 (SuRIMATI  ParvaTur  KRISHNAN  in  the
 Chair)  to

 There  is  an  unfortunate  twisting  of
 facts  of  economy  to  meet  the  magnifi-
 cent  obsession,  namely,  saving  the
 cow.  Let  us,  therefore,  look  at  the
 magnitude  of  the  problem  in  its  cor-
 rect  perspective,

 India  has  a  staggering  cattle  popu-
 lation  of  79  million  according  to
 976  figures.  The  cattle  population  is
 increasing  at  an  alanual  rate  of  25
 per  cent.  In  gome  of  the  Stateg  the
 rates  of  growth  have  been  even
 higher.  The  annual  growth  rate  in
 Orissa  is  4.5  per  cent  and  jn  Uttar
 Pradesh  it  ig  2.7  per  cent.  Oy  the
 other  hand,  Madam,  we  are  faced  with
 the  grave  problem  of  scarcity  of
 feeds,  According  to  the  estimates
 published  by  the  Nutritio,  Advisory
 Committee  of  the  Indian  Council  of
 Medical  Research  and  the  Animai  ‘Nu-
 trition  Committee  of  the  Indian  Coun-
 ci]  of  Agricultural  Research,  in  their
 Memorandum  on  Huma,  Nutrition
 vis-a-vis  Animal  Nutrition  in  India,
 our  country  has  only  30  per  cent  of
 the  requirement,  of  concentrates  and
 only  70  per  cent  of  the  requiraments
 of  fodder  for  feeding  the  existing
 bovine  population.
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 Madam  Chair  person,  thig  scarcity
 of  foddey  along  with  other  factors  like
 the  poverty  of  the  owners  are  having
 very  adverse  effects.  These  adverse
 elfects  are  reflected  in  the  low  lacta-
 tional  yields,  late  maturity  for  first
 calving,  long  intervals  between  calv-
 ing,  irregularity  of  calving  ang  the  re-
 duced  tota}  number  of  calving,  during
 the  entire  span  of  theiy  lives.

 India  has  20  per  cent  of  the  total
 cattle  population,  but  the  milk  output
 is  only  9  per  cent.  I  submit  that
 this  pitiable  position  ig  because  we
 have  forced  our  cattle  to  starvation.
 The  thoughtles,  and  continuous  in-
 crease  of  useless  cattle,  scarcity  of
 feed;  and  consequent  starvation  and
 disease  have  all  resulted  in  an  all-
 round  deterioration,  Shri  J.  K.  Desai’s
 article  on  “Cattle  Wealth  of  Gujarat”
 which  was  published  in  ‘the  journal
 of  Gujarat  Research  Society  in  954
 makes  g  very  jnstructive  and  illustra-
 tive  reading  ip  thig  particulary  respect.
 For  example,  I  will  say  that  the  age
 at  first  calving  in  942  was  4  to  6
 years  while  50  years  earlier,  it  was
 2-1/2,  to  3-l/2  years.  Then,  the  ita-
 terval  between  two  successive  calv-
 ings  in  942  wag  8  to  36  months  and
 50  years  earlier  it  was  between  5  and
 25  months.  Average  daily  milk  per
 cow  during  lactation  was  3  Ibs.  and
 50  vears  earlier  it  was  8  Lbs.  Leagth
 of  lactation  in  942  was  4  to  6  months
 and  50  yearg  earlier  it  wag  9  to  2
 months.  Average  number  of  calves
 borne  by  a  cow  during  her  life-time
 according  to  this  study  in  942  was  2
 to  4  and  50  years  earlier,  the  average
 number  was  6  to  8  All  this  shows
 that.  the  thoughtless  iacrease  in  the
 useless  cattle  population,  the  conse-
 quent  scarcity  of  fodder,  and  the  con-
 sequent  starvation  led  to  an  inefficient
 cattle  management  ang  deterioration
 all  over.

 Let  us  compare  the  position  with
 respect  to  other  countries  of  the  world.
 We  find  that  the  first  calving  age  in
 the  advanced  countries  is  20  to  24
 months  whereas  in  the  case  of  India

 the  Kankrej  and  Gir  cows  first  salve
 when  they  are  between  3  and  4  years
 of  age.  Surti,  Mehsana,  Pandharpuri,
 Debni,  Jafferabadi  buffaloeg  first  calve
 when  their  ages  are  3.5,  4.5.  46  and.
 G  years  respectively.

 aie

 Look  at  the  milk  yield.  The  usual
 lactational  yield  of  India,  cows,  ac-
 cording  to  the  study  that  |  was  men-
 tioning  is  700  lbs,  while  in  case  of
 Danish  cows  it  ig  7,600  lbs.,  Englafid
 6,000  lbs.,  Belgium  7,300  lbs,  and
 Switzerland  6,300  lbs.  Such  is  the
 magnitude  of  the  problem.  In  our
 concern  for  the  so-called  protection
 of  cows  we,  are  really  condemning  the
 whole  cattle  population.  These  are
 the  hard  facts  of  economy.  Let  sense
 prevail.

 I  must,  before  I  conclude,  glso  refer
 to  the  question  of  minority  rights _
 under  article  9  and  25.  Islam  per:
 mits  sacrificial  laughter  of  bigger
 cattle.  It  may  not  be  imperative,  it
 May  be  permissive,  but  the  fact  is
 that  oy  Id-ul-adha,  popularity  called
 Bakr;  Eid,  g  bigger  cattle  can  be
 offered  in  sacrifice  on  behalf  of  seven
 people  as  against  a  goat  that  may  be
 offered  on  behalf  of  one.  If  this  is
 offered,  it  ig  because  gf  economic
 compulsio,  and  the  freedom  given
 under  religion,  I,  therefore,  say  that
 in  so  far  ag  the  total  ban  on  cow
 slaughter  is  concerned,  this  particular
 artiche  about  the  freedom  of  religion
 is  also  violated.

 A  reference  has  bee,  made  to
 Vinobhaji.  Permit  me  to  submit  that
 if  Vinobhaji  hag  decided  to  go  on  an
 indefinite  fast,  it  is  a  method  of  arous-
 ing  mass  passion.  Thig  threat  of  an
 indefinite  fast  is  nothing  but  yiolence
 in  thought,  Let  me  be  straight  and
 frank  in  putting  it  to  the  House  that
 this  threat  is  nothing  but  a  national
 blackmail.  I  hope  better  counsels
 will  prevail,  and  the  situation  will  be
 considered  in  its  entirety.
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 Gandhijj  is  often  quoted  here,  and

 because  he  js  quoted,  I  wish  to  put  the
 record  straight.  I  quote  what  Gan-
 dhiji  has  said  from  the  issue  of

 “Sanday  dated  llth  February,  1979:

 “The  Hindu  religion  forbide  cow
 slaughter  for  the  Hindus,  not  for  the
 world.  The  religious  prohibition
 comes  from  within.  Any  imposition
 from  without  meang  compulsion.
 Such  compulsion  is  repugnant  to  re-
 ligion,  Itadia  ig  the  land  not  only  of
 Hindus,  but  also  of  the  Mussakmans,
 the  Sikhs,  the  Parsis,  the  Christians
 and  the  Jews  and  all  who  claim  to
 be  Indian  and  are  loyal  to  the
 Indian  unioa.  Tf  they  can  prohibit
 cow  slaughter  in  India  on  religious
 grounds,  why  cannot  the  Pakistan
 Government  prohibit,  say,  idol  wor-
 ship  ja  Pakistan  on  similar  grounds?
 I  am  not  8  templegoer,  but  if  I
 were  prohibited  from  going  to  a
 temple  in  Pakistan,  I  woulda  make
 it  a  point  to  go  there  even  at  the
 risk  of  losing  my  head.

 “..Just  as  Shariat  cannot  be
 imposed  on  the  non-Muslim,  the
 Hindu  law  cannot  be  imposed  on
 the  non-Hindu.”

 In  order  to  put  the  entire  matter  in
 a  nutshell,  I  have  also  to  say  that  the
 Chief  Ministers  of  Kerala  and  West
 Bengal  have  both  expressed  their  dis-
 pleasure  about  this  agitation.  The
 Chief  Minister  of  West  Bengal  wrote
 a  letter  to  Vinobaji.  I  quote:

 “We  are  however  not  in  favour  of
 a  total  ban  on  cow  slaughter.  -We
 would  like  to  look  at  the  issue  from
 the  economic  aspect  rather  than  the
 religious  aspect.  A  total  ban,  on
 cow  slaughter  will  lead  to  an
 increase  in  bovine  population  which
 would  strain  our  slender  cattle  feed
 resources.  This  will  undermine  the
 capacity  of  useful  animals  and  will
 hinder  the  scientific,  growth  of
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 animal  husbandry.  A  total  ban  on
 cow  slaughter  will  also  become  a
 very  sensitive  issue  in  this  State
 wher  there  is  a  large  beef-eating
 population  mainly  belonging  to  the
 minority  communities...  Without
 in  any  way  meaning  disrespect  to
 the  ideals  you  may  cherish,  I
 would  like  to  say  that  these  (tackl-
 ing  of  unemployment,  repairing
 flood  damage,  etc.)  are  our  priorities
 to  resolve  these  long-standing  pro-
 blems  of  our  State  and  to  reduce
 the  suffering  of  our  people...  It
 is  a  shame  that  millions  of  children
 in  our  country  are  going  without
 milk.  Sa  For  this,  banning  of
 slaughter  of  cows  which  are  over
 l4  years  old  or  are  diseased  or  in-
 capacitated  or  unfit  for  breeding  is
 of  no  help.  We  are  as  concerned
 as  you  to  improve  the  quality  of  our
 cattle  population  and  to  save  milch
 cows  to.  prevent  unnecessary  and
 senseless  cow  slaughter.”

 To  conclude,  I  would  submit  that
 what  we  need  is  a  more  scientific
 cattle  management.  In  our  desire  and
 wish  to  protect  the  cows,  as  I  said,  we
 are  actually  condemning  them,  Some
 of  the  politicians  seem  to  have  en-
 franchised  the  cow,  They  think  that
 not  only  will  milk  flow  from  the  cow,
 but  votes  will  also  flow  from  the  cow.
 When  such  is  the  position,  there  is
 little  hope  that  these  politicians  will
 examine  the  problem  rationally  and
 dispassionately,

 I  appeal  to  the  Government  and  to
 this  august  House  to  vote  out  this
 resolution.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Madam  Chairman,  [I  am
 opposing  this  resolution  not  only  be.
 cause  the  question  of  cow  protection
 is  a  State  subject  and  so  the  State
 Government  should  be  allowed  to  deal
 with  this,  but  the  other  reasons  given
 are  not  justified  in  defence  of  this
 resolution  demanding  a  total  ban  on
 the  cow  slaughter.
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 I  met  Vinobaji  on  24th  December

 last  year.  He  announced  his  hunger strike  from  first  of  January.  I  carried
 a  letter  from  the  General  Secretary  of
 our  Party,  Mr,  E.  M.S.  Namboodripad and  jn  that  letter  he  authorised  me  to
 have  full  discussions  with  Vinobaji
 and  I  had  full  discussions  with  him
 for  one  and  a  half  hours.  He  wanted
 to  discuss  more,  but  I  had  no  time
 and  so  I  took  leave  of  him  because  I
 had  some  other  engagements.  How-
 ever,  the  Secretary  of  Go  Seva  Sangh
 Mr,  Bajaj,  Mr.  R,  K.  Patil  and  some
 other  disciples  of  Vinobaji,  all  were
 present  during  my  discussions.  I  am
 going  into  the  contents  and  the  details
 of  it  because  there  is  no  time.  There
 was  a  consensus  that  Acharyaji  should
 not  go  on  hunger-strike.  I  appealed
 to  him  not  for  postponement  but  for
 completely  abandoning  the  idea  of
 hunger-strike.  I  can  tell  the  House
 categorically  that  all  friends  present
 there  responded  to  this  because  no-
 body  wanted  that  Acharyaji  ghould
 go  on  hunger-strike  on  this  issue.
 That  is  why  I  appeal  to  the  mover  of
 the  resolution  to  request,  on  behalf  of
 ug  all,  Acharyajj  to  abandon  the
 decision  of  the  hunger-strike.  This  is
 my  first  concern  and  my  first  point.

 He  agreed  to  postpone  the  hunger-
 strike  on  my  request.  After  that,  our
 Prime  Minister  met  him  on  80th.  The
 Prime  Minister  also  requested  him  not
 to  go  on  fast.  So,  for  the  time  being,
 he  agreed  to  postpone  it.  Then,  sub-
 sequently,  he  decided  again  to  go  or.
 hungerstrike  from  22nd  April.  This
 unilateral  decision  to  fast  to  impose
 the  ban  on  cow  slaughter,  by  this
 pressure,  affects  the  integration  of  our
 country  very  much.  I  will  come  to
 other  economic  arguments  later  on.
 Here,  I  am  giving  another  quotation
 of  Gandhiji's  speech  from  Harijan.
 Ganihiji  himself  wag  present  in  Cal-
 cutta.  In  his  public  speech,  this  is
 what  he  has  spoken  at  Baliaghata.
 This  {ig  dated  Calcutta,  218-47;  it  is
 from  Harijan,  P.  209,  August  3i,  ‘1947,
 I  quote:
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 Gandhiji  then  referreg  to  the

 Proposal  for  stopping  cow  slaughter
 by  means  of  legislation  in  the  Indian
 Union  He  said  that  he  was  of
 opinion  that  if  they  tried  to  do
 so  through  law,  it  would  be
 a  great  mistake.  He  had  been
 a  devotee  of  the  cow  for  over
 half  a  century.  She  had
 a  permanent  place  in  the  economy
 of  India.  The  cow  can  indeed  be
 saved  if  they  could  gteal  into  the
 hearts  of  the  Muslims  in  guch  a  way
 that  they  voluntarily  undertook  the
 responsibility  out  of  deference  to
 the  feelings  of  their  Hindu  friends.

 “This  had  been  abundantly  de-
 monstrated  during  the  Khilafat  days.
 Now  that  India  was  free,  the  same
 old  relation  could  be  restored  if
 they  behaved  toward,  one  another
 correctly.

 This  view  is  totally  opposite  to  any
 imposition  on  the  minority  communi-
 ties,  particularly  on  those  who  have
 the  habit  of  taking  beef  as  their  food,
 the  poorer  sections.  This  is  the  out.
 look  of  Gandhiji.  So,  don't  use  the
 name  of  Gandhiji.  When  you  de-
 mand  banning  of  cow  slaughter,  at
 least  Gandhiji’s  name  should  not  be
 utilised.

 it  is  our  party's  stand  that  we  are
 in  favour  of  preserving  cattle,  healthy
 cattle,  milch  cows.  This  ig  what  our
 General  Secretary  wrote  to  Acharyaji
 regarding  the  ban  on  cow  slaughter:

 “You  will  agree  that  ours  ig  a  secu-
 lar  State,  Apart  from  Hindus,  our
 country’s  population  consists  of
 Muslims  and  Christians  who  do  not
 believe  in  this  and  are  accustomed

 to  eating  beef.  In  certain  partg  of
 the  country,  sections  of  Harijans  are
 also  accustomed  to  eating  beef.
 Apart  from  this,  the  tribals  also  eat
 beef.  Such  population  is  not  a  neg-
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 ligible  minority  but  around  0  to  5
 crores,”

 So  this  question  of  forcing  on  them,
 the  ideology  of  Hindug  who  consider
 the  cow  to  be  the  mother,  wil]  not  help
 integration  of  India.  It  will  not  help
 in  further  establishing  and  strength-
 ening  of  secularism.  But,  it  will  only
 help  in  a  further  disintegration;  the
 feeling  among  the  communities  will
 be  further  embittered.

 Acharya  Vinobsji  asked  me  this
 question  —Is  jt  not  that  in  Kashmir,
 there  is  g  ban  on  cow  slaughter?  I
 told  him  that  I  knew  that  in  Kashmir
 there  has  been  a  ban  on  it.  On  the
 l%th  of  December,  there  was  a  Con.
 ference  of  all  the  Chief  Ministers  and
 the  Leaders  of  the  Opposition  Parties
 in  which  I  was  also  present.  There
 the  Prime  Minister  presided.  There
 the  question  of  cow  slaughter  was
 raised.  And  Sheikh  Mohammad  Ab-
 dullah  himself  said  that  ‘we  have  im-
 posed  a  ban  in  order  to  honour  the
 sentiments  of  the  minority  communi-
 ties’  So,  in  Kashmir,  the  minorities
 are  the  Hindus  and,  to  honour  their
 sentiments,  the  imposition  of  cow-
 slaughter  ban  has  been  introduced.
 So,  I  asked  Vinobaji:  “Why  this
 Principle  should  not  be  applied  in
 case  of  West  Bengal?  If  in  Kashmir,
 the  State  Government  honours  the
 sentiments  of  the  minorities,  why  not
 the  same  be  done  in  West  Bengal  and
 in  Kerala  too?”  To  that  there  was
 no  reply.  So,  the  majority's  imposi-
 tion  on  the  minority  which  was  oppos-
 ed  by  Gandhiji  will  not  help  integra~
 tion,  That  will  lead  to  disintegration

 of  the  whole  country.  This  is  not
 secularism.  It  is  totally  oppored  to
 secularism.  Cow  is  considered  to  be
 the  mother  by  the  Hindus  and  not  by
 any  other  community.  Acharyaji
 asked  me:  “Do  you  kill  your  mother
 when  she  becbmes  aid?”  I  told  him
 who  will  feed  the  mother  if  her  son
 remains  hungry.’  Whatever  the  cattle
 population  there  is,  it  ie  going  on
 increasing.  If  the  cowg  which  are

 *<milch  ones  and  which  give  milk,  are

 MARCH  16,  i979  slaughter  (Resz.)  408

 preserved,  who  takes  the  responstbili-
 ty  of  the  rest?  That  question  wea
 raised  in  the  conference  also,  The
 Chief  Minister  of  Kerala  actually  ask.
 ed  our  Prime  Minister  whether  the
 Central  Government  takes  the  respon-
 sibility  for  feeding  all  the  cows  which
 have  lost  the  capacity  of  giving  milk
 and  the  cattle  population  which  are
 overaged?  The  Prime  Minister  said
 that  this  was  the  responsibility  of  the
 State  Government.  This  js  an  ab.
 surd  burden  which  does  not  help  in
 economic  utilisation  of  cattle  resources
 for  supplying  of  milk  to  all  children
 and  population,  Madam,  Chairman.,
 now  I  am  going  to  read  out  what
 Pandit  Jawaharlal  Nehru  said  in  his
 reply  to  the  debate  on  the  Bil]  on
 ‘Indian  Cattle  Preservation’  when  it
 was  introduced  in  Parliament  in  1955.
 The  Bill  on  which  he  spoke  is  written
 in  English  ‘Indian  Cattle  Preservation
 Bill”  I  am  reading  from  the  debate
 on  2nd  April,  955  in  which  this  is
 what  Panditji  said:

 “I  wish  to  make  it  perfectly  clear
 at  the  outset  that  the  Government
 are  entirely  opposed  to  this  Bill”
 Then  he  said:

 “I  would  ask  this  House  to  reject
 it  completely  and  absolutely.  I  say
 so  far  two  or  three  principal  reasons
 one  being  that  so  far  as  our  Legal
 Advisorg  are  concernei,  as  the
 House  knows,  they  have  advised  us
 that  it  is  not  right  or  competent  for
 this  House  to  deal  with  his  matter
 in  this  way”.

 just  been  speaking  hag  challenged
 that  legal  opinion.  I  do  not  wish
 to  go  into  the  legal  niceties.  It  is
 enough  for  the  Government  to  fol-
 low  the  opinion  of  their  legal  ad-

 visor  in  thig  matter.
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 Apart  from  that,  on  the  larger
 question  of  merits,  I  would  submit
 that  the  approach  that  this  Bill
 makes—it  may  naturally  appeal  to
 us,  to  many  of  ug  on  reasong  of
 sentiment—does  not  achieve  or  is
 not  likely  to  achieve  the  objective
 aimed  at.  We  all,  I  hope  without
 any  exception,  desire  the  preserva-
 country  We  all,  in  fact,  are  alarmed
 at  the  deterioration  of  that  wealth
 because,  religion  apart,  eomotion
 apart  and  sentiment  apart,  for  eco-
 nomic  reasons  and  =  for  other
 substantial  reasons,  it  ig  important for  that  to  be  preserved  and  for
 that  to  be  improved.  What  is
 alarming  is  not  the  numbers—the
 numbers  are  there—but  their
 rapid  deterioration  and  it  hag  to  be
 checked.  I  believe  that  steps  have
 been  taken  which  are  bearing  re-
 sults  and  more  steps  will  be  taken.
 But  the  approach  to  thig  question must  be  a  constructive  approach.
 Otherwise,  We  may  be  landed  in
 this  tremendous  difficulty  that  in  our
 hope  and  desire  and  urge  and  wish
 to  protect  the  cattle  we  are  actual-
 ly  condemning  them.  Let  us  be
 clear  about  that  because  by  merely
 passing  this  Bill  you  are  not  going  to
 protect  the  cattle  in  the  country.
 You  may  actually  have  to  face  a
 situation  when  the  cattle  of  this
 country  are  much  worse  off  than
 before.  The  Bill  doeg  not  give  life
 to  a  dead  thing.  Other  construc.
 tive  features  have  to  be  given.  The
 Bill  does  not  make  healthy  a  diseas-
 ed  human  being  or  animal.  Other
 constructive  measures  have  to  be
 taken.  Therefore,  the  approach
 to  this  question  has  to  be  construc-
 tive.  That  approach  has  been  made
 In  Bombay.  In  West  Bengal  it  is
 being  made.  You  may  say  that  it
 should  be  made  faster;  you  may  say
 that  other  things  must  be  done.  Well
 do  it.  But,  this  approach  does  not
 improve  the  object  aimed  at.  I  beg
 to  submit  that  it  ig  so.  It  ig  ob-
 vious  that  no  person,  none  in  this
 House  and  probably  very  very  few

 outside  it  can  have  any  other  desire
 than  to  protect  the  cattle  wealth
 of  this  country...
 Further,  hé  says:  —

 “I  cannot  accept  that  animals  are
 more  important  than  economic,  and
 I  think  human  beings  are  more
 important  than  cows.  I  do  not
 agree  ani  Iam  prepared  to  resign
 from  Prime  Ministership  but  I  will
 not  give  in  to  this  kind  of....”
 Then  further  on  he  says:—

 “l  want  to  be  perfectly  clear
 about  it  that  this  kind  of  agitation
 in  India  is  futile,  silly,  ridiculous
 and...”

 In  the  end  a  question  was  put:  Whe.
 ther  U.  P,  has  passed.  He  replied
 that  in  that  case  they  have  committed
 a  mistake.

 Now,  I  come  to  the  question  of  hiin-
 ger  strike.  According  to  their  state-
 ment  all  State  Governments  have
 banned  cow  slaughter  excepting  West
 Bengal  ami  Kerala.

 What  is  the  position  in  West  Ben-
 gal?  In  West  Bengal  it  is  not  a  new
 thing  today.  Since  independence  all
 the  Governments  which  were  therein
 West  Bengal  have  said  the  same  thing
 about  this  total  ban.  Shri  B,C.
 Roy  was  the  Chief  Minister.  Shri
 P.  C.  Sen  was  the  Chief  Minister.  “le
 ig  present  here.  Shri  Siddhartha
 Shankar  Ray  was  the  Chief  Minister.
 Then  Shri  Jyoti  Bosu  hag  come,  All
 the  Governments  in  West  Bengal  were
 opposed  to  total  ban  but  they  have  all
 categorically  stated  that  they  are  ful-
 filing  the  obligations  in  the  Constitu-
 tion  under  Article  48,  Article  48  has
 stipulated  that  for  the  healthy  and
 scientific  development  of  animal  hus-
 bandry,  proper  preservation  of  cattle
 should  be  there.  The  West  Bengal
 Government  hag  passed  an  Act,  That
 Act  ig  a  sort  of  special  legislation  for
 protection  of  cow  wealth.  It  is  called
 the  West  Bengal  Animal  Slaughter
 Control  Act,  1950,  It  hag  been  enact-
 ed  by  the  State  Legislature  to  control
 the  slaughter  of  useful  animals  with
 a  view  to  increase  the  supply  of  milk
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 and  also  to  avoiq  the  wastage  of  ani-
 mal  power  necesary  for  agriculture.
 This  was  passed  in  1950.  I  am  quot-
 ing  from  the  letter  of  Shri  P.  C.  Sen
 to  Shri  Nandaji,

 MR.  CHAIRMAN:  Please  end  with
 that  quotation.  You  have  taken  as
 much  time  as  Dr.  Ramji  Singh,  the
 mover.

 SHRI  SAMAR  MUKHERJEE:  The
 letter  states  as  follows: —

 “Imposition  of  a  total  ban  on  the
 slaughter  of  cows  in  this  State,  as
 being  pressed  for  from  time  to  time
 in  certain  quarters,  will  not,  jn  our
 considered  view,  be  in  the  interest
 of  the  country.

 (a)  Such  a  ban  is  bound  to  upset
 the  existing  balance  in  number
 between  the  different  classes  of  cow
 stock,  and  will  also  lead  to  an  abso-
 lute  increase  in  the  total  cow  popu-
 lation.  The  number,  surplus  to
 requirement,  will  strain  the  slender
 resources  of  feeding  stuff,  which,  in
 turn,  will  undermine  the  capacity  of
 work  performance.”

 Subsequently,  all  the  other  Chief
 Ministers  also  wrote  to  the  Central
 Government.  Mr.  Siddhartha  Shan-
 ker  Ray  wrote  to  the  Centre,  giving
 reference  to  the  Supreme  Court
 Judgment.  This  ig  what  he  said:

 MR  CHAIRMAN:  Will  you  kindly
 wind  up  with  that?

 SHRI  SAMAR  MUKHERJEE:  This
 is  an  important  issue  which  is  being
 agitateg  on  an  all-India  scale.  This
 ig  something  where  I  have  to  defend
 the  point  of  view  of  the  West  Bengal
 Government.

 MR.  CHAIRMAN:  Without  giving
 all  the  quotations,  you  may  state  your
 point  of  view.

 4i2

 SHRI  SAMAR  MUKHERJEE:  Thesa
 are  letters  written  to  the  Central  Gov-
 ernment.

 SHRI  NARENDRA  P.  NATHWANI
 (Junagarh):  Madam,  the  time  may  be
 extended,

 MR,  CHAIRMAN:  One  individual
 cannot  take  up  all  the  time.  Will
 you  please  wind  up?

 SHRI  SAMAR  MUKHERJEE:  I  just
 want  to  quote  this  portion  from  the
 letter  of  Shri  S.  S,  Ray  to  the  Gov-
 ernment  of  India.  He  said  this.  I!
 quote:

 “It  wag  explained  by  the  preced-
 ing  Chief  Ministers  P.  C.  Sen  (1966),
 Shri  A,  K.  Mukherjee  (1967),  of  this
 State  that  the  existing  provision  of
 the  West  Bengal  Anima)  Slaughter
 Contro]  Act,  1950,  prohibits  the
 slaughter  of  animals  (including
 cows)  other  than  those  who  are
 over  4  years  oof  age  and
 unfit  for  work  or  breeding
 or  who  have  become  permanently
 incapacitated  for  work  or  breed-
 ing  due  to  age,  injury,  deformity  or
 any  incurable  disease,

 Then  the  letter  says:  —

 “This  provision  js  in  consonance
 with  the  Article  48  of  the  Constitu-
 tion  of  India,  This  legislation,  it
 appears,  is  also  in  line  with  the
 interpretation  of  the  Supreme  Court
 in  the  case  of  Md.  Hanif  Qureshi
 and  other  versus  the  State  of  Bihar
 and  others  (AIR  ~1958  SC  73l)  to
 the  effect  that  ‘the  protection  recom-
 mended  by  this  part  of  the  directive
 is  confined  only  to  cows  and  calves
 and  to  those  animals  which  are
 presently  or  potentially  capabble  of
 yielding  milk  or  of  doing  work  as
 draught  cattle,  but  does  not,  from
 the  very  nature  of  the  purpose  for
 which  it  is  obviously  recommended,
 exteryi  to  cattle,  which  at  one  time
 were  milch  or  draught  cattle,  but
 which  have  ceased  to  be  such.”
 This  ig  as  per  the  Supreme  Court

 judgment...
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 SHRI  NARENDRA  P.  NATHWANI:
 May  I  ask  one  question  for  reply
 from  the  hon.  Member?

 MR.  CHAIRMAN:  No.  You  can-
 Not  ask  a  question.  Mr.  Nathwani,
 Please  sit  down.  (Interruptions)  I
 request  all  hon.  Members  to  resume
 their  seats.  Mr.  Samar  Mukherjee,
 please  sit  down.  I  request  hon,  Mem.
 berg  not  to  interrupt  him.  It  does
 not  help.

 MR.  CHAIRMAN:  Let  Mr.  Mukerjee
 finish  his  speech  without  disturbance.

 SHRI  SAMAR  MUKHERJEE;  The
 Chief  Minister  of  West  Bengal,  Shri
 Jyoti  Bosu  wrote  a  letter  to  Acharya
 Vinobha  Bhave.  I  will  read  out  the
 relevant  portion:  ad

 “2,  Under  the  West  Bengal  Animal
 Slaughter  control  Act,  1950,  only
 those  cowg  which  are  over  4  years
 of  age  and  are  unfit  for  work  or
 breeding  or  are  diseased  or  incapa-
 citated  can  be  slaughtered.  This  Act
 extends  over  Calcutta  and  all  the
 municipal  towns.  We  are  also
 taking  steps  to  extend  the  operation
 of  this  Act  to  non-municipa]  areas.
 It  is  true  that  the  restrictions
 imposed  under  this  Act  are  not  being
 properly  enforced  but  we  want
 sincerely  to  enforce  them.  We  have
 recently  amended  the  Cattle  Licens-
 ing  Act  in  order  to  prevent  indiscri-
 minate  and  unrestricted  import  of
 cattle  by  ‘khatal’  owners  and  to
 assure  better  treatment  to  milch
 cows.  The  Akhil  Bharat  Krishi  Go
 seva  Sangh  has  also  agreed  to  co-
 operate  with  us  to  see  that  these
 Acts  are  implemented.  We  also
 requested  some  Sarvodaya  leaders
 to  depute  some  persons  to  advise  us
 regarding  proper  implementation  of
 the  provisions  of  the  Acts.  We  are
 taking  steps  to  create  the  necessary
 infrastructure.  We  had  intended  to
 take  up  the  Work  much  earlier,  but
 the  floods  interfered.”

 MR.  CHAIRMAN:  You  have  al-
 ready  taken  half-an-hour.

 SHRI  SAMAR  MUKHERJEE:  This
 ig  done  in  consultation  with  the  Go-
 sevg  Sangh  and  the  State  Government
 has  taken  these  measures.  But  it  is
 clear  we  are  however  not  in  favour  of
 total]  ban  of  cow  slaughter  because  I
 have  given  the  argument  that  it  is
 against  secularism,  against  national
 integration  and  from  the  economic
 point  of  view  also,  because  large  sec-
 tions  of  the  people  are  beef  eaters  and
 they  are  affected  and  their  food  habits
 certainly  cannot  be  changed  imme-
 diately.

 Later,  the  Chief  Minister  appealed
 to  Vinobaji  to  change  his  decision  and
 not  to  go  on  hunger  strike.  We  are
 appealing  from  this  forum  and  also
 we  appeal  to  all  of  you  to  join  us  to
 request  him  not  to  go  on  hunger-
 strike.  One  point  to  which
 I  want  to  draw  the  atention
 of  the  House  is  that  after
 the  discussion  with  the  Goseva  Sangh,
 the  Gosewa  Sangh  issued  one  letter.
 There,  they  have  admitted  and  there
 wag  an  understanding  with  West
 Bengal  Government  on  §  points.  You
 would  no  doubt  appreciate  that  the
 existing  West  Bengal  Animal  Slaughter
 Contro]  Act  950  will  be  implemented
 and  with  strict  enforcement  of  the
 present  law,  that  is,  prohibiting  the
 slaughter  of  cows  below  74  years  of
 age,  76  per  cent  of  the  cow  slaughtered
 can  be  avoided  only  25  per  cent  of
 cows  remains  outside  the  Act.

 AN  HON.  MEMBER:  It  is  only  a
 letter.  It  is  not  being  followed  in  the
 State.

 SHRI  SAMAR  MUKHERJEE:  The
 point  ig  that  the  State  Government
 should  implement  this.  But  why  this
 hunger  strike  only  25  per  cent  of  the
 cows  in  West  Bengal  will  be  affected.
 The  Go-Seva-Sangh  has  admitted  that
 though  there  is  no  formal  ban  in
 Kerala,  but  the  cow  slaughtered  there
 is  virtually  nil.  The  question  now
 comes  only  to  25  per  cent  of  cows  in
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 West  Bengal  and  for  this  only,  why
 thig  hunger  strike  and  why  there  is  a
 resolution  for  total  ban  on  cow  slaugh-
 ter—by  the  Central  Government?  All
 these  are  totally  unnecessary  and  it
 wilj  create  an  atmosphere  which
 completely  against  secularism  and
 against  the  national  integration.  That
 is  why  I  oppose  this  Resolution.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  I  move  that  the  time
 allotted  for  this  Resolution  may  be
 extended  by  two  hours.

 MR.  CHAIRMAN:
 when  your  turn  comes,

 भी  भौमप्रकाश  त्याभों  (बहराइच)  :  सभापति
 महोदय,  मैं  इस  प्रस्ताव  का,  जो  एक  सरल  श्रस्ताव
 है  श्ौर  जो  संविधान  की  धाराप्तों  कं  कल  है,
 समर्थन  करने  के  लिए  खड़ा  हुभा  हूं  ।  मेरे  भाई,
 श्री  बनतवाला,  भौर  श्री  समरमुकर्जी,  ने  जो
 विचार  प्रकट  किसे  हैं,  उन  पर  मुझे  खेद  हैं  |
 इन  दोनों  सहानुभावों  ते  इस  विषय  का  झाधिक
 पहलू  रखा  है  t  श्री  समर

 मकर
 ने  ऐसा  किया  है,

 उस  पर  मुझे  प्राश्यर्य  नहीं  है,  क्योंकि  उनका  धर्म
 झौर  ईएवर  में  विश्वास  नहीं  है  1  यह  झाथिक  दृष्टि-
 कोण  से  सोचे,  तो  मेरी  समझ्न  में  श्रा  सकता  है  |
 लेकिन  जो  धर्म  से  प्रेम  रखते  है,  उनके  द्वारा
 झामिक  पहलू  की  बात  करना  मेरी  समझ  में  नहीं
 झाता  है।  क्या  सभी  बातों  को  भाभिक  दृष्टिकोण
 से  तोला  जा  सकता  है  ?

 You  can  muve

 a“
 dio  एस0  अनातंबाल  :  कया  प्रभी  जवादा

 हद! *

 WS  My  ely  eel  ge  it

 ye  «०  he  sel

 शी  (झोमप्रकाश  त्यागी:  प्रभी  ठहरिये  t
 प्रवर  वह  हर  बात  को  प्राथिक  दृष्टिकोण  से  तोलने
 के  लिए  तैयार  है,  तो  में  ‘Rte  रामजी  सिंह  से

 भी
 चंग

 के  बह  दी  स  िका  पर प्राथिक  दुष्टि-
 विज्ञार  करें--हुमें  कोई  प्रापति  नहीं  है  ny

 मैं  यह  जानना  चाहुंगा.  कि  जिस  समय  इस
 #

 पं
 कौड  बिल  बत  रहा था,  तब  यहू
 थी  कि  इस  देश  में  एक  इडियत  कोड

 बनना  चाहिये  बह  केबल  हिन्दशों  पर  लागू  क्यों
 किया  मया,

 डल
 भाइयों,  ने  उस  प्रस्ताव

 का  नहीं  किया  कि  उसे  हस  पर  भी
 लाग  किया  जाये  |  इंसलिए  कि  घामिक  दृष्टिकोण
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 से  उनकी  भावताओों  को  ठेस  पहुंच  रही  थी  ।
 में  यह  भी  जानना  चाहूंगा  कि  कया  झा  भी  शी
 बनातवाला  कोई  यूतिफार्म  सिधिल  कोह  बताने  के
 लिए  तैयार  हैं  ?  झ्ाथिक

 ्
 से  इस  देश

 के  सामने  जनसंस्या  वृद्धि  समस्या  है  |  एक
 झादमी  एक  ही  झौरत  से  विवाह  करे,  इस  प्रकार
 का  सिद्धान्त  ससार  में  सभी  जगह  स्वीकार  कर
 लिया  गया  है  क्या  मुस्लिम  बंधू  इसे  स्थीकार
 कर  सकेंगे

 श्रो  ato  एम0  बनातवाला  :  झानरेबल  मेस्गर
 बार-बार  कह  रहे  हैं  कि  “मैं  पूछता  हूं.”  “मैं
 पूछता  हूं”  लेकिन  वह  जवाब  नहीं  सुनना  चाहते  है  ।

 उक्त  2  My  the  od  oe  grt
 &S  yey  She  ght  pete
 pre  a  ९  gD  gage  wie  ३३
 arte!  lye  5)  Set  ee  yg  ३३१३

 (१४०  Poy  the

 श्री  क्‍ग्रोकप्रकाश  त्यागी  :  जवाब  बांद  में  दीजिए  ।
 गाय  के  बारे  में  झआाथिक  दृष्टिकोण  की  बात

 कही  जाती  है  ।  अगर  श्लाथिक  दृष्टिकोण  से  सोचा
 जाये  कि  एक  झादमी  को  गाड़ने  के  बजाये  जलाया
 जाये,  तो  प्राथिक  दृष्टिकोण  से  ज्यादा  फायदा
 रहेगा,  क्‍योंकि  कबरिस्तान  में  इतसी  जगह  पेरी
 जाती  है,  भर्थात्‌  इस  देश  में  लाखों  एकड़  जमीन
 मुर्दों  ने  घेरी  हुई  है।  श्रगर  वहां  छोती  की  जाये,
 तो  भ्राथिक  दृष्टिकोण  से  क्‍या  इस  देश  को  ज्यादा
 लाभ  नहीं  होगा  ?  में

 ह  चाह
 भा  कि  क्‍या  वे

 इस  बात  के  लिए  तैयार  होगे  i

 में  इस  बात  को  मालता  हूं  कि  धामिक  भावना
 भी  एक  बहुत  बड़ी  चीज  है  |  भी  समर
 जो  कहा  है,  मे  उससे  सहमत  हुं  ।  लेकिन
 झ्राथिक  दृष्टिकोण  से  तोला  जाये,  तो  इस
 भी  धाता  पड़ेगा  कि  देश  में  जितने  बढ़े  लोग
 ये  केवल  खाते  है,  कोई  कास  वही  करते  हैं,
 वे  राष्ट्र  पर  भार  हैं  1  इसलिए  भगर  उन्हें
 मार  दिया.  जाये,  हो  इसमें  आपत्ति  क्या है?  आार्थिक
 दृष्टिकोण  से  लाभ  ही  होगा  ?

 जब  इस  देश  में  मुस्लिम  ',बादशाहों  का  शासन
 था,  तो  उन्होंने  यहां  गोहत्या  पर  प्रतिबन्ध  लगाया
 था  1  पता  नहीं  मालनीस  सदस्य  किस  धाभिक
 भावना  को  बात  कह  रहे  हैं  1  उन्होंने कहा  है  कि

 हमारे  यहां  कुर्बाती  होती  है  कुर्बाती  है।  संगर  भेड  बकरी
 की  हैं।  जहां  तक  भैने  क्रान  शरीफ  को  पढा  है  t  गो  की

 कुर्वामी  कऋनियायय  नहीं  है।  यह  तो  हिन्दूभों  प्रौर
 मुसलमानों  कौ  भ्रापस  में  लड़ने  के  लिए  प्रंग्रेजी
 की  उपज  थी।

 हमारा  संविधात  तैकूलर  हैं  झौर  इससे  सभी
 की  धामिक  प्रायनाप्तो  का  भावर  श्रोर  संरक्षण  करते

 का  प्राशवासन दिया  गया  है  गलती  से  था  बेगकफ़ी से
 सम।|भ  हिन्द  चाहें  मे  किसी  भी  सैक्ट के  हों  प्ाभिक
 सुमन  गढ  कौ  सता  भत्ते  हैं।

 कित
 सध

 जह
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 जश्ौर  उसकी  पूजा  करना,  सरक्षण  करना  प्रपतो
 काम  भानते  है  a  भले  ही  दूसरों  के  दृष्टिकोण  से
 बेवकूफ  होगा  ।  में  सरकार  से  पूछता  चाहता  हू
 कि  हस  भावना  की  और  हमारी  परम्परा  की  रक्षा
 क्यों  नहीं  की  जा  रही  है  ?  हम  आधिक  दुृष्टि-
 कोण  से  सोचने  के  लिए  तैयार  नहीं  हैं  ।  भगर
 समस्त  धर्म  झपते  मान्यताशों  को  केवल  प्राथिक

 उप्रेंष्टिकोण  से  सोचने  के  लिए  तैयार  हो  जाए  तो
 मं  तैयार  है,  उसमे  हमे  फिर  कोई  झापत्ति  नहीं

 of
 में  सरकार  से  पूछना  चाहता  हु  कि  हमारी

 क्ाबनाभो  को  हस  क्यों  पहुचायी  जा  रही  हैं  ?
 झ्रापने  बोट  की  बात  कही  है  कि  गाय  से  दभुध  भी
 झाता  है  और  वोट  भी  प्राता  है  ny  श्रीमन,  वोट
 3857  में  नहींआता  था  गाय  के  दृध  से  ।  लेकिन

 857  की  क्रान्ति  का  एक  झाधार  यह  भी  था
 कि  कारतूस  से  काटता  पड़ता  था  पधौर  लोगों
 को  यह  बता  गया  था  कि  इसमें  गाय  वसुभर
 की  चरबी  पड़ी  है  1  यह  भी  रिवोल्ट  करने  का
 बहुत  बड़ा  प्राधार  था  ।  इस  देक्ष  में  साम्प्रदायिक
 क्षगड़े  होते  रहे  केवल  कुर्बानी  के  दिन  t  हमारी
 भावनाएं  है,  बेबकूफ  कह  सकता  है  कोई  भी  लेकिन
 यह  हमारी  परम्पराप्नो  में  है  1

 में  झ्राधिक  दृष्टिकोण  से  भी  सोचने  के  लिए
 तैयार  हु  भौर  वह  यह  है  कि  इस  देश  का  प्रांथक
 हाचा  क्ृषि  पर  निर्भर  करता  है  भौर  इस  देश  की
 कृषि  बैल  पर  निर्भर  करती  है  और  बैल  गाय  पर
 निर्भर  करता  है।  बैल  का  स्थान  द्ैक्दर  नहीं  ले
 सकता  है  |  श्राज  सीलिग  लगी  है,  परिवारों  का
 डिवीजन  होता  चला  जा  रहा  है,  पांच  पांच  एकड़
 झौर  दो  दो  एकड़  जमीन  लोगों  के  पास  भरा  रहीं
 है  t  ट्रैक्टर  कौन  रखेगा  ?  ट्रैक्टर  कोई  नहीं  रख
 सकता  ।  बैल  रखा  जा  सकता  है।  बैल  से  ही
 इस  देश  की  खेती  हो  सकतो  हैं  1  ट्रैक्टर  के  साथ
 में  इस  देश  में  समाजवाद  प्र  कम्यूनज्म  बधा  हुप्ा
 है,  खेती  का  राष्ट्रीयकरण  wer  हुआ  है  या  भमेरिका
 का  पूजीवाद  बच्चा  हुप्ला  है  |  ये  पूजीवाद  जौर

 हुए मिज्म  ट्रैक्टर  के  साथ  इसको  पूछ  से  वे  हुए
 अत.  बैल  के  आधार  पर  ही  हम  इस  देश  में  प्रजा-
 तन्त्र  बनाए  रख  सकते है  (व्यधधान)

 सीलिंग  दाज  tl  wer  है  इसलिए  ट्रैक्टर  का
 सहारा  मही  लिया  जा  सकता  है  धोर  द्ैक्टर  के
 लिए  भी  हमें  मिडिल  ईट्ट  का  सहारा  लेना  होगा
 डोजल  प्रायल  इञ्र  देश  में  बहुत  मामूली  ही  पैदा
 होता  है  ।  इसलिए  बैल  के  सहारे  से  ही  हम

 जन  कर  चर  सकेगें

 दूसरी  बात  यह  है,  मे  एक  खास  प्रश्त  करूगा
 जिश्नका  जवाब  वह  हमें  देसे  ।  जिस  रफ़्तार  से
 इस  देश  में  जनसंख्या  बढ़  रही  है  क्या  इस  लिमिटेड
 जमीन  में  प्रतलिमिटेड  जनसस्या  जो  बढ़ती  चली  जा
 रही  है  उसको  खपाया  जा  सकता  है  ?  जो  पापू-
 लेशन  के  वैज्ञानिक  हैं  उतका  कहता  है  कि  जिस

 गति  से  जनसंस्या  बढ़  रही  है,  !  करोड़  20  लाख
 हर  साल  बढ़ती  है,  इस  गति  से  200  शताब्दी  मे
 80करोड  की  जनसकया  हो  जायग्ी  प्रौर  इस  जमीन

 त्ते
 |

 नहीं  होगी  a  केवल  एक  चीज
 ह्ठीहो  है  कि  हरित  कान्ति  के  साथ  साथ
 झापकों  प्रवेत  क्रान्ति  भी  करनी  होगी।  हमें  दुध
 की  तरफ  भी  ध्यान  देता  होगा  |  इसलिए  श्वेत
 कास्ति  के  लिए  हमें  काम  करता  होगा  i  wer  की
 खपत  को  कम  करते  के  लिए  दूध  ही  स्थान  @
 सकता  है

 अन्त  में  में  यह  बात  कहना  चाहगा  कि  इस
 देश  के  हित  में  धांमक  दृष्टिकोण  से  प्लौर  भांधक
 दष्टिकोण  से  ग्रोवश  की  रक्षा  करना  सरकार  के
 लिए  भनिवार्य  है  भौर  48वीं  धारा  में  इस  गवरेंमेंट
 ने  झाश्वासन  भी  दिया  है  कि  वह  देश  में  प्रोबंश
 की  रक्षा  व  सवर््धन  करेंगी

 MR.  CHAIRMAN:  Now  Mr.  Raj
 Krishna  Dawan  Mr.  Tyagi,  Youare
 not  being  recorded.  Don’t  record.
 Record  only  Mr.  Dawan,  Mr.  Tyagi,
 you  are  not  being  recorded

 (Interruptions)  **

 17,00  hrs.

 “SHRI  RAJ  KRISHNA  DAWN
 (Burdwan):  Madam  Chairman,  it  is
 desirable  that  we  should  express  our
 well  thought  and  well  considered
 opinion  in  the  Lok  Sabhg  on  this
 resolution  brought  forth  by  Dr.  Ramji
 Singh.  Cattle  wealth  ig  indeed  very
 important  in  a  predominantly  agricul-
 tural  country  like  ours  and  we  must
 go  on  making  efforts  for  their  better-
 ment  and  growth.  But  a  ban  on  cow
 slaughter  igs  not  the  ultimate  solution
 in  this  regard.  One  thing  must  be
 remembered  that  cow  is  not  the  only
 source  of  our  milk  supply  and  bullocks
 are  not  the  only  animals  who  plough
 our  fields.  There  are  buffalos  also.
 Buffalos  plough  lakhs  and  lakhs  of
 ecres  of  land  all  over  the  country  and
 they  alsp  provide  us  with  considerabla
 amount  of  milk.  In  the  city  of  Delhi
 only  0  per  cent  of  the  milk  that  we
 drink  is  provided  by  cows  and  the
 rest  is  buffalo  milk  and  even  goats
 milk.  So  by  protecting  the  cows  only
 our  problem  will  not  he  solved.  Along

 7
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 with  that  we  will  have  to  protect  the
 buffalos,  the  goats  and  such  other
 milch  cattle.  Madam,  in  our  country
 the  cows  have  two  aspects  one  is  the
 religious  aspect  and  the  other  is  the
 economic  aspect.  If  we  proceed  to  the
 religious  aspect  then  cow  slaughter  can
 never  be  totally  banned  in  our  country.
 Because  Indig  is  ६  secular  State  and
 many  religious  groups  exist  here  who
 consume  beef.  Therefore  it  will  not  be
 possible  for  the  Government  to  impuse
 a@  total  ban  on  cow  slaughter.  Now  if
 we  study  the  economic  aspect—what
 do  we  see!  Madam,  I  come  from
 West  Bengal.  During  the  last  devastat-
 ing  fiooda  in  my  State  several  lakhs
 of  cattle  perished.  Even  staunch  Ilindu
 brahming  are  today  forced  to  sell  away
 whatever  is  left  of  their  cows  because
 they  cannot  feed  them.  Their  cows
 are  starving  to  death  before  their  own
 eyes.  What  is  the  condition  of  those
 cows  that  yield  milk?  You  wil’  be
 surprised  to  hear  that  in  my  State
 there  are  38  lakhs  of  cows  and  they
 yield  a  total  of  38  lakh  litres  of  milk.
 That  means  that  one  cow  yields  rough-
 ly  ane  litre  of  milk  a  day.  This  is  nota
 happy  situation  from  the  economic
 point  of  view.  A  little  while  ago  we
 heard  that  a  cow  yields  much  more
 milk  in  Switzerland,  Holland,  America
 and  England.  But  there  is  no  ban
 on  cow  slaughter  in  those  countries.
 Therefore  only  by  banning  cow  slaugh-
 ter  we  will  not  be  able  to  increase  our
 milk  supply.  For  increasing  the
 strength  of  our  bullocks  and  for
 inreasing  the  supply  of  milk  what  is
 needed  is,  better  and  adequate  fodder
 for  our  cattle.  In  this  very  House  we
 have  seen  that  Bills  are  often  brought
 forth  for  distributing  all  the  fallow
 land  among  landless  people  so  that
 food  for  our  human  population  may
 be  grown  there.  But  no  body  is
 worried  about  growing  fodder  for  our
 cattle  or  for  providing  land  for  their
 grazing.  The  grazing  land  is  gradually
 peing  encroached  upon  and  the  cattle
 are  not  finding  enough  grass  even  to
 eat.  In  this  situation  we  are  unable
 to  provide  enough  food  for  even  those
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 cowg  that  are  yielding  milk  and  those
 bullocks  who  are  active  and  working.
 We  cannot  even  feed  the  children  ade-
 quately.  Madam  necessity  knows  no
 rule.  Under  Section  302  of  our  LP.C:
 killing  g  person  is  a  crime.  But  the
 same  Government  gives  gun  to  our
 people  and  orders  them  to  kill  enemy
 Soldiers  on  the  battle  front.  The
 greater  number  of  persons  one  can  kill,
 the  bigger  award  he  gets  from  our
 President.  Therefore  necessity  knows
 no  rule.  We  do  not  need  any  legisla-
 tion  either  of  rslaughtering  cows  or  for
 banning  their  slaughter  law  is  made
 to  serve  the  needg  of  man.  Cowg  have
 been  created  for  the  benefit  of  man.
 Man  ig  free  to  utilise  them  as  he  thinks
 fit.  We  should  study  the  problem
 scientifically.  There  is  no  need  to  turn
 sentimental  over  the  issue.  It  ig  a
 matter  of  great  regret  that  a  wise  and
 mature  person  like  Acharya  Vinoba
 Bhave  ig  turning  a  blind  eye  to  these
 soical  problems  and  is  going  to  start
 a  hunger  strike  on  a  sensitive  issue
 like  the  cow  slaughter,  Through  this
 Huuse  I  will  appeal  to  Vinobaji  that
 let  him  start  an  agitation  for  the
 betterment  and  preservation  of  our
 milch  cattle,  not  cow  alone  but  buf-
 falos  also,  let  him  go  on  hunger  strike
 for  providing  adequate  fodder  to  our
 cows,  bullocks,  buffalos  ete,  and  I
 assure  him  that  I  will  join  him  in  that
 agitation  and  hunger  strike,  If  he
 dies  in  that  process,  I  am  also  prepar-
 ed  to  die  with  him  for  the
 healthy  preservation  of  our
 cattle  wealth.  If  he  fast  unto  death
 seeking  public  and  Government
 cooperation  and  action  for  proper
 feeding  and  maintenance  of  our  starv-
 ing  cows  and  bullocks  I  will  also  fast
 with  him  unto  death.  This  I  assure
 him.  We  know  that  the  teeth,  bones
 and  hides  of  our  cows  and  bullocks
 ere  sold.  Many  articles  are  prepared
 from  them.  Madam  Chairman,  ¥  am
 myself  a  farmer.  I  know  that  I  cannot
 afford  to  feed  properly  the  cows  that
 have  stopped  yielding  milk  or  the
 bullock,  that  have  aged  and  can  no
 longer  work.  There  may  be  some
 people  with  huge  surplus  funds,  those
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 who  indulge  in  blackmarketeering  or
 profiteering  who  may  keep  a  few  cows
 as  hobby.  But  a  farmer  cannot  fecd
 and  keep  useless  cattle.

 I  am  reminded  of  one  incident.
 Jagatguru  Shankaracharya  of  Puri
 undertook  a  fast  in  967  for  the  preser-
 vation  of  the  cows.  What  do  we  find
 today?  There  is  not  a  single  cow  to
 be  found  at  Puri.  The  next  Shankara-
 charyg  released  all  the  cows.  There
 is  no  arrangement  for  feeding  the
 cows.  A  stone  cow  has  been  erected
 and  cows  are  thereby  being  protected
 symbolically.  This  sort  of  sentimen-
 talism  cannot  serve  any  pUrpose  in  our
 day  to  day  life.

 I  would  have  supported  whole
 heartedly  thig  resolution  of  Ramji
 Singh  if  it  were  realistic.  I  do  not
 know  how  many  cows  Ramji  Singh  is
 having  today.  If  he  had  kept  all  the
 cows  from  the  time  of  his  predecessors,
 I  am  sure  his  house  wil]  today  be
 Spilling  over  with  cows  and  Ramji
 Singh  and  his  family  members  wili  not
 find  any  place  therein  to  live.  I  san
 say  for  certain  that  Ramji  Singh  has
 alro  sold  away  aged  and  useless  cows
 and  wil!  do  the  same  in  the  future  too

 My  submission  is  that  we  will  have
 to  be  realistic  and  practical.  Getting
 sentimental  over  this  issue  will  not
 help  I  wholly  agree  with  Vinobaji  or
 Ramji  Singh  that  we  will  have  to
 promote  the  growth  and  upkeep  of  our
 cattle.  They  have  to  be  fed  properly
 so  that  they  may  become  robust  und
 healthy.  But  cattle  does  not  mean
 only  cows  and  bullocks.  They  include
 buffalos  also,  who  provide  us  with
 Mik  and  plough  our  fields.  We  must
 Protect  the  ‘buffaloes  also.  If  Vinobhaj}
 and  Ramji  Singh  come  forward  with
 thal  aim  and  agitate  for  that  cause,  I
 ageure  them  that  I  will  wholly  covpe-
 raie  with  them  and  even  undertake
 fast  unto  death.  I  will  urge  upon
 Rami  Singh  not  to  waste  his  energies
 cn  this  type  tion.  I  will  invite
 him  to  bring  forth  measures  with  a

 view  to  improve  the  cattle  wealth  of
 our  country,  to  see  that  they  can  get
 atlequute  food,  to  see  that  the  yield
 of  milk  increases,  to  see  that  they  are
 preuperly  looked  after.  Let  him  come
 forward  with  a  Bill  whereby  our  caftle
 wealth  may  grow  and  prosper,  With
 tual  I  conclude  my  speech,

 MR.  CHAIRMAN:  Before  I  call  on
 the  next  speaker,  |  want  to  bring  to
 the  notice  of  the  House  that  the  time
 allotted  for  this  Resolution  is  over.
 Is  it  the  pleasure  of  the  House  that
 we  extend  the  time?

 SHRI  HARI  VISHNU  KAMATH:  I
 move  «o*t

 “That  the  time  allotied  fur  this
 resolution  be  extended  hy  two
 hours".

 SHRI  P.  M.  SAYEED  (Laksha-
 dweep):  I  have  objection  to  the
 extension  of  the  time.  Last  time  this
 resolution  wag  part  heard  and  if  time
 ig  extended  other  resolutions  will
 never  come  before  the  House.

 MR.  CHAIRMAN:  You  can  vote
 against  the  extension  of  time.  Last
 time  only  l4  minutes  were  taken  and
 a  lot  of  time  was  taken  in  the  point
 of  order  that  was  raised.  The  ques-
 tion  is  “ory

 “That  the  {ime  allotted  for  this
 resolution  be  extended  by  two
 hours.”

 The  motion  was  adopted,

 SHRI  M.  N.  GOVINDAN  WNAIR
 (Trivandrum):  TI  am  very  much  per-
 turbed  by  the  threat  of  hunger  strike
 by  Shri  Vinoba  Bhave.  I  am  also
 very  ouch  disturbed  hy  my  friend
 Dr.  Ramji’s  resolution.  Knowing
 Vinoba  Bhave  and  knowing  Gandhiji,
 I  thought  at  least  there  will  be  one
 person  who  will  be  Inyal  to  Gandhiji
 to  his  last  and  that  person,  I  hoped,
 wag  Vinoba  Bhave.  This  is  not  a  new
 question.  When  Gandhiji  was  alive
 and  when  he  and  Binoba  Bhave  were
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 together,  this  was  an  issue  which  was
 agitating  the  minds  of  the  people  and
 the  nation.  Very  categorically
 Gandhiji  had  expressed  himself  on
 this.  He  was  never  behind  Vinoba
 Bhave  or  anybody  else  in  the  matter
 of  protecting  cows,  but  yet  he  drew
 a  demarcating  line.  Should  Vinoba
 Bhave  at  this  last  stage  demolish  that
 demarcating  line?  That  is  why  when
 everybody  else  may  speak  against
 Gandhiji,  |  expected  one  person  to
 stand  by  him  ang  that  was  Vinoba
 Bhave.  But  just  like  anybody  else,
 Vinoba  Bhave  also  had  left  Gandhiji.
 What  a  tragedy!  I  would  request,
 through  Dr.  Ramji  Singh  anq_  this
 House,  Vinoba  Bhave  that  he  should
 respec{  the  position  taken  hy
 Gandhiji  on  this  matter,

 All  the  arguments  put  forward  by
 Comrade  Samar  Mukherjee  or  Shri
 Banatwalla,  I  repeat.  Why  should
 there  be  hide  and  seek?  Why  these
 statistics  about  the  economy  and  all
 that?  It  is  all  non-sense.  Is  that  the
 issue  at  all?  Tell  openly  that  a  good
 chunk  of  Hindus  worship  the  cow.

 AN  HON.  MEMBER:  Almost  all.

 SHRI  M.  N.  GOVINDAN  NAIR:  Do
 not  provoke  me.  J  know  what  Hindu.
 ism  is.  On  the  one  side,  it  is  pointed
 out  how  protecting  the  cow  is  going
 to  help  the  economy.  On  the  other
 side,  it  is  shown  how  it  is  not  so!
 The  rea)  crux  of  the  matter  is  that  a
 majority  of  Hindus  in  this  country
 worship  the  cow.  They  do  not  want
 the  cow  to  be  slaughtered.  This
 question  was  very  much  there  during
 the  time  of  Gandhiji  and  that  is  why
 he  took  a  firm  and  reasonable  posi-
 tion.  Coming  to  the  question  of
 worship,  all  Hindus  do  not  worship
 the  cow.  That  is  my  view.  I  was
 born  in  a  Hindu  family.  I  respect
 Hinduism  because  there  is  no  religion
 in  the  world  which  hag  raised  human
 dignity  to  the  level  of  divinity,  That
 ig  the  basic  Hindu  Philosophy  of
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 vedag  and  Upnishadas.  It  was
 Shankaracharya  who  revived  Hindu-
 ism  in  the  9th  century  or  so.  Even
 Shankaracharya  in  one  of  his  slokas
 prescribed  for  pregnant  women  beef
 boileqd  with  rice  to  beget  intelligent,
 handsome  children  with  qualities  of
 leadership.

 SHRI  OM  PRAKASH  TYAGI:
 Please  quote  that  sloka.

 SHRI  M.  N.  GOVINDAN  NAIR:  |
 will  place  it  on  the  Table.

 In  Uttar  Ramacharitra,  there  was  a
 conversation  between  the  two
 students.  When  Vashisht  went  to  the
 Asharam,  one  student  remarked  that
 it  was  the  misfortune  of  Kalyanika,
 the  cow,  that  he  hag  come.  The
 other  student  replicd  that  when  a
 Brahmin  well-versed  in  Vedas  came
 as  a  guest,  he  wag  to  be  treated  with
 calf  meat.  I  do  not  say  that  this  is
 the  attitude  of  Hindus.  But  there  is
 a  history  behind  this  change.  Caste-
 ism  was  not  strong  when  Buddhism
 was  prevalert  in  our  country,  The
 Adi  Shankaracharya  routed  them
 from  our  country.  Gradually,  Brah-
 minism  took  the  place  of  Hinduism
 and  casteism  became  rigid.  Brahims
 barred  other  people  from  the  study
 of  Vedas  and  Upnishadas.  They  also"
 threatened  that  they  would  lose  their
 eye-sight  if  they  read  Vedas.  Further,
 they  prescribed  that  the  non-
 Brahmins  might  worship  the  cow  and
 the  Brahmins  for  salvation.  That  /
 how,  cow  worship  became  a  featur
 of  the  present-day  Hinduism.  Sa,
 vast  majority  of  the  people  were  cou
 demned  by  the  Brahming  to  worsh!
 cow  and  the  Brahmins,  We  are  wo!
 shipping  even  now.  Dr.  Ram
 Singh  is  hundred  per  cent  honest.
 am  not  saying  that  you  should  give
 it  up  but  do  not  forget  that  it  war
 the  distortion  of  Hinduism  tha
 brought  in  this  cow  worship,

 DR.  BIJOY  MONDAL  (Bankura):
 This  *s  a  tradition.
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 SHRI  M.  N.  GOVINDAN  NAIR:
 But  what  I  am  saying  is,  at  least  some
 time,  you  remember  that  this  is  what
 happened  to  the  vast  majority  of  the
 population  who  were  following  Hindu-
 ism.

 Now,  here  the  question  is  whether
 this  religious  feeling  of  a  section  of
 population  be  the  basis  for  banning
 cow  slaughter  or  should  we  follow
 the  guidelines  laid  down  by  Gandhiji
 op  this  question?  I  do  not  want  to
 quote  Nehru  here.  But  what  I  am
 asking  is:  when  an  ardent  believer
 like  Gandhiji  had  taken  a  position
 on  this  issoe  when  this  question  was
 agitating  the  minds  of  the  entire
 nation,  do  you  want  to  go  beyond
 that?  Why  should  a  very  close  asso-
 ciate  and  personal  friend  of  Gandhiji,
 Shri  Vinoba  Bhave,  who  stood  by  him
 all  these  years,  now  force  the  people
 to  give  up  the  line  taken  by  Gandhiji
 on  this  issue  by  undertaking  a  hunger-
 stiike  specially  at  this  stage  and  at
 this  age?  I  know  the  mover  of  the
 Resolution  has  a  great  influence  and
 power  of  persuasion  towards  Acharya
 Vinoba  Bhave.  So,  he  could  use  his
 00d  offices.  We  are  also  prepared  to
 go  with  him.  Of  course,  when  people
 become  very  old  and  emotional  you
 cannot  argue  with  them.  I  have  a
 grand  uncle,  who  wag  a  very  niceman
 in  his  younger  days,  but  not  now:
 after  a  certain  age,  you  cannot  go  and
 argue  with  people;  we  can  only
 implore  them.  If  a  large  number  of
 people  go  and  tell  him  that  he  is
 deviating  from  the  position  which
 Gandhiji  had  taken  then,  in  the
 name  of  Gandhiji,  he  would  give  up
 his  fast.  So,  I  would  appeal  to  him
 and  to  my  red-turbaned  friend  not
 to  press  this  issue,

 Suppose  to  oblige  Vinobhaji  we
 accept  this  resolution.  Tomorrow,
 my  hon.  friend  will  bring  another
 resolution  that  pork,  according  to
 Islam,  cannot  be  eaten.  Somebody
 will  put  it  to  vote  and  then  pork  is
 also  gone.  What  a  helpless  position

 426

 we  will  be  if  all  these  things  happen?
 So,  save  us;  that  is  my  only  request.

 श्री  लक्ष्मी  नारायण  नायक  (श्जुराहा)  डा?
 रामजी  सिह  ने  जो  सकल्प  रखा  है  मैं  उसका  समर्थन
 करता  है  1  माननीय  सदस्यों  ने  अपने  तरीके  से  पपने
 विचार  प्रकट  किए  है  a  भारत  क्रषि  प्रधान  देश  है  at
 अ्रभी  जो  खेती  हमारे  देश  में  होती  है  ।  वह  ज्यादा  तर
 हल  चला  कर  ही  की  जाती  है  1  वैल  से  ही  ज्यादा  तर
 खेती  होती  है  ।  गाय  को  मैं  हस  दृष्टि  से  नही  देखता  कि
 लोग  इसको  धाभिक  दृष्टि  से  प्रच्छा  मानते  है  लेकिन
 गाय  खेत  से  खलिहान  तक  भाप  देखे  ता  प्रापकों  पता.
 चलेगा  कि  गाय  का  वंश  काम  में  प्लाता  हे,  गोवर  से  ले
 कर  ईंघन  सके  उसका  उपयोग  होता  है  ।  गाय  से  जो
 बछड़ा  पैदा  होता  है,  बैल  बनता  है  वही  किसान  के  काम
 में  ज्यादा  से  ज्यादा  झ्ञाता  है,  उसकी  ही  सहायता  से  ज्यादा
 तर  खेती  होती  है,  रहट  चलते  है,  हल  चलते  है,
 बैलगाड़ी  को  खीचने  के  काम  में  उनको  लाया  जाता  है,
 वज़न  ढोने  के  काम  में  झाते  हैं।  गोवश  से  जो  भी  पैदा
 सतान  होती  है  वह  सारी  की  सारी  मनुष्य  मात्र  के  काम
 में  भ्राती  है  1  इस  वास्ते  मनुष्य  के  जाोबन  में  गाशय  का
 उपयोग  बहुत  प्रधिक  है  1

 अभी  माननीय  सदस्य  ने  कहा  कि  गाय  के  लिए  घास
 नहीं  है  ry  प्रगर  घास  नहीं  है  तो  उसकी  उपज  दम  को
 बढ़ानी  चाहिय॑  ,  घास  की  ज्यादा  पैदावार  करनी  चाहिये  t
 गाय  और  बैल  के  लिए  अलग  से  धास का प्रशनन्ध  हाना
 चाहिये  ताकि  हमारे  गाय  बैल  तथा  दूसरे  पणु  ३ we  पुष्ट
 रह  सकें  ।  हम  को  यहू  नहीं  कहता  चाहिये  कि  चकि
 धाम  नही  है  हस  वास्ते  हम  गाय  का  या  किसी  प्रन्य  पण
 का  नहीं  रखेंगे  ।

 रासायनिक  खादों  का  खेली  में  प्रयोग  किया  जा
 रहा  है।  प्रमरीका  के  वैज्ञानिकों  का  मत  है  कि  प्रगर
 इसी  तरह  से  फरटिलाइजरज्ज  भ्रौर  दूसरी  तरह  की  खाद
 हम  डालते  चले  जाएंगे  तो  हमारी  भूमि  ठीक  नहीं  रह
 सकेगी  t  इसलिए  जरूरी  है  कि  रासायतिक  खादों  के
 साथ  साथ  गोबर  की  खाद  भी  जमीन  सें  शा्ती  जाए  ।
 इससे  उपज  ज्यादा  होगी।  गोबर  से  हमारी  भूमि  उपजाऊ
 बनती  है  a  इसलिए  जरूरी  है  कि  हम  ग्पने  गोवण
 को  ज्यादा  से  ज्यादा  बढ़ावा  दे  t

 कुछ  लोग  कहते  है  कि  गाय  जब  वृद्ध  हा  जाती  है  ता
 बेकार  में  धांस  उसको  खिलाना  पडता  है,  इस  वास्‍्ते
 काम  में  बाधा  पड़ती  है,  घास  की  कमी  पैदा  हो  जाती  है  ।
 में  बतलाना  चाहता  हूं  कि  हमारे  प्रदेश  की  सरकार,  मध्य
 प्रदेश  की  सरकार  इस  बात  के  प्रति  भी  सचेत  है  t

 मध्य  प्रदेश  शासन  ने  गोशालाए  खाली  है  जहा
 वृद्ध  बाय  गौर  बैल  को  रखा  जाता  है।  उनको  द्रको  में
 भरकर  एक  जगह  लाया  जाता  है,  पास  में  जगल  होता
 है  तो  उनको  थोड़ा  घास  डालना  पडता  है,  लेकिन  बाद
 में  जब  उनका  चमड़ा  निकलता  है  तो  बड़ा  कीमती  होता
 है  1  इस  तरह  से  उन  पर  ज्यादा  खर्चा  नहीं  होता  है  ।
 जब  उनका  चमड़ा  बिकता  है  तो  उसकी  इतनी  कीमत
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 होती  है  कि  उन  पर  किये  सये  खर्च  का  उसी  में  समावेश
 हो  जाता  है।  कहने  का  मसतलव  है  कि  प्रड़चनें  प्रनेक
 भ्राती  है,  लेकिन  मनृष्य  वही  जो  उनको  दूर  करे,  जो
 हमारी  सुविधा  की  बाज  हैं,  उत्ता  पालत  करे  v

 यहां  कहा  गया  है  कि  सारे  देश  में  कुछ  ऐसे  भादमी
 है  जो  मांस  खाते  हैं,  ग्रौर  उतकी  मानसिक  प्र

 ह
 पर  इस

 तरह  से  कुटाराघात  न  किया  जाये,  यानी  करने
 से  कुछ  लॉगों  पर  बूरा  भ्रमर  पड़ेगा  ।  मेरा  कहना  यह  है
 कि  उन  लोगों  को  यह  भी  देखना  चाहिये  कि  इस  देश  में
 करोड़ों  व्यक्ति  ऐसे  रहते  है  जो  गौरक्षा  चाहते  है,  उन्हें
 उनकी  भावनाओ्रों  को  भी  देखना  चाहिये  ।  चन्द  व्यक्तित
 याद  मांस  खाते  हैं  या  हत्या  करने  की  भ्रवृत्ति  रखते  हैं
 तो  करोड़ों  व्यक्तियों  की  ग्राकांक्षाप्रों  को  भी  देखा  जाना
 चाहिये  जो  कि  गाय  को  भपनी  माता  मानते  है  ।  जो  यह
 कहते  है  कि  गोहत्या  बन्द  करने  से  हमारे  ऊपर  ठेस  पहुंचती
 है  तो  उन्हें  यह  भी  सोचना  चाहिय  कि  वह  ऐसा
 काम  न  करें  जिससे  देश  के  करोड़ों  लोगों  को

 ड्द्द
 पचि।

 हम  जैसा  व्यवहार  प्रपने  लिये  चाहते  हैं,  हमें  के
 प्रति  भी  वही  व्यवहार  करना  चाहिये  ।  यह  मानवता
 का  व्यवहार  है  t  कई  दृष्टियों  से  गाय  हमारे  देश  के
 लिये  भ्रावश्यक  है  ।  हमारे  उससे  भ्रधिक  से  प्रधिक  काम
 होते  हैं  ।  इसलिये  इस  तरह  की  जो  बात  कही  जाती  है
 कि  गोहत्या  बन्द  न  की  जाये,  यह  उचित  नही  है  ।

 अब  कंबल  पशण्चिम  बंगाल  प्रौर  केरल,  दो  प्रान्त
 ऐसे  रह  गये  हैं  जिन्होंने  इस  झोर  ध्यान  नहीं  दिया
 है।  जब  वेश  में  भ्रन्य  सभी  प्रान्तों  में  गोहत्पा  बन्द  करने
 के  सम्बन्ध  से  कानून  बन  गये  है,  तो  ऐसी  कौनसी  बात

 है  ह
 और  पश्चिम  बंगाल  में  ऐसा  कानून  नहीं

 बना

 इसलिये  जो  यह  संकल्प  रखा  गया  है,  यह
 जरूरी  है  1  भ्रगर  चन्द  लोग  इसका  विरोध  करते  रहे,
 तो  कोई  भौर  वजह  हो  सकती  है,  लेकिन  हमें  दूसरों  की
 भावनाझों  को  भी  देखना  चाहिये  ।

 गोहत्या  बन्द  करना  हमारे  लिये  प्राधिक  दृष्टि  से
 भी  बहुत  उपयोगी  है  ।  इसलिये  मैं  कहंंगा  कि  गोवंश
 की  रक्षा  बहुत  जरूरी  है  1  प्राथिक  दृष्टि  से  भी  यह
 हमारा  कृषि  प्रधान  देश  है,  हमें  उतप्त  मामले  में  भौर
 आगे  बढ़ता  है  a  चाहे  केसद्रीय  सरकार  हो  या  प्रान्तीय
 सरकार  हो,  सब  चाहते  हैं  कि  ज्यादा  से  ज्यादा
 पशुधन  बढ़े  1

 प्राज  हम  यह  भी मानते  हैं  कि
 ड्

 ऐसी  गाय  हैं
 जिनसे  एक  प्राव  या  भ्राधा  किलो  दध  ही  निकलता  है,
 लेकिन  ऐसी  बारें  जी  हैँ  जिनसे  i  ste  22  feet  दूध
 तक  निकलता  है।  तो  हमें  प्रच्छी  नस्ल  की  गाय  बनतानी
 पड़ेगी,  शासन  भी  इस  झोर  प्रयास  कर  रहा  है  a  हमें

 बुराई
 को  झोर  नहीं  जाना  चाहिये,  बल्कि  प्रच्छाई  की

 र  जाना  चाहिये  इसलिये  जब  केलीय  सरकार  प्रौर
 प्रान्‍्तीय  सरकारें  अच्छी  गाय  पैदा  करने  के  लिये  ज्यादा
 से  ज्यादा  खर्च  कर  रही  हैं  तो  हम समझते हैं  कि  हर  भर
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 में  गाय  होता  जरूरी  है।  बच्चों  के  लिये  दूध  जकरी  है  a
 बच्चों  को  दूसरी  चीजें  मिलें  था  न  मिलें,  उसके  लिये  दृघ
 बहुत  शक्तिबद्धक  होता  है,  जो  कि  उन्हें  मिलना  बहुँत
 जहूरी  है।  इसलिये  मैं  जाहूंगा कि  जिस  माततीय  सदस्यों
 ने  इसका  विरोध  किया  है,  वह  पुनः  सोभे  पीर  इस  संकल्प
 का  समथंन  करें|  प्रन्त  में  में  इसका  समर्थन  करता  हूँ  ।

 *SHRI  A.  V.  P.  ASAITHAMBI
 (Madras  North):  Madam  Chairman,
 when  y  look  at  the  Resolution  of  my
 hon.  friend,  Dr.  Ramji  Singh,  I  wonder
 whether  we  will  be  able  to  achieve  the
 laudable  objective  through  such  4
 statutory  resolution  or  through  an  all-
 out  effect  to  change  the  mental  out-
 look  of  the  people  about  this.  The
 House  should  choose  between  a  legis-
 lation  of  thig  kind  and  a  voluntary
 effort  for  bringing  about  a  transforma-
 tion  in  the  minds  of  masses.  India  is
 a  mosaic  of  manifold  cultures,  languages
 and  races.  India  is  a  sub-continent  not
 only  by  its  size  but  also  by  its  differ-
 ent  and  distinct  social  entities.  We
 will  not  be  able  to  maintain  and  sus-
 fain  the  social  cohesion  in  our  country
 it  we  do  something  legally  affecting  the
 sentiments  of  other  communities.  If
 we  try  to  impose  our  decisions  of
 view-points  based  on  the  strength  of
 our  majority  here  or  somewhere,  we
 will  be  undermining  the  integrity  of
 our  nation.

 I  welcome  the  banning  of  cow  slaugh.
 ter.  We  should  not  end  our  efforts
 here.  We  should  stop  the  killing  of
 other  animals  also.  There  cannot  be
 any  difference  of  opinion  about  this.
 In  the  States  there  are  laws  extending
 protection  to  animals.  My  hon,  friend,
 Shri  Govindan  Nair  in  his  speech  refer-
 red  to  the  glorious  traditions  of  Hin-
 duism.  In  the  days  of  Ramayana,
 vagyas  used  to  be  celebrated  by  the
 Aryans  for  ushering  in  an  era  of  pros
 perity,  during  which  not  only  cows  but
 also  goats,  chicken,  deer  etc.  used  to
 be  sacrificed.  Lord  Rama  gave  his
 benevolent  protection  to  such  ह...
 But  Ravana  was  keen  to  prevent  such
 wanton  killing  of  animals  at  the  झमप्रह्तड,
 Today,  in  the  capital  of  our  country,

 *The  original  speech  was  delivered  in  Tamil,
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 such  a  kind  man  like  Ravana  is  being
 treated  as  a  Rakshasa  and  his  effigy  is
 being  burnt  year  after  year  regularly
 during  Dusserah,  Ravana  who  wanted
 to  stop  the  slaughter  of  animals  is  being
 slaughtered  in  the  form  of  his  effigy.  I
 come  from  the  area  which  had  the
 honour  of  witnessing  Ravana’s  kindli-
 ness.  [  wish  that  there  should  be  a
 ban  not  only  on  cow  slaughter  but  also
 on  the  killing  of  all  other  animals.  But
 this  cannot  be  done  through  a  legisla-
 tion.  If  you  want  to  bring  vegetaria-

 Ynism  throughout  the  country,  can  you
 enforce  it  through  law?  ‘You  will  suc-
 ceed  in  your  effort  if  you  try  to  con-
 vince  the  people  through  persuasion
 and  propaganda,

 The  moment  you  talk  about  law,  the
 other  religious  minorities  become  ap-
 prehensive  of  domination  of  Hindus,
 who  are  in  majority.  India  wag  split
 into  two  because  of  the  intolerance  and
 ineptitude  of  the  Congress  Party,  In
 937  Elections,  the  Congress  Party  got
 absolute  majority  in  ll  States.  The
 Muslims  wanted  representation  in  the
 Government  equal  to  their  numerical
 strength,  But  the  Congress  Party
 brushed  aside  the  legitimate  demand
 of  the  Muslims.  Then,  the  seed  of
 separation  was  sown  in  the  mind  of
 Jinnah  and  this  seed  grow  into  the
 tree  of  Partition—thus  Pakistan  came
 into  being.  Now,  all  of  us  know  cow.
 meat  is  a  food-item  of  Muslims,  as
 was  ably  argued  by  my  hon.  Friend,
 Shri  Banatwala.  If  we  try  to  enforce
 the  banning  of  cow  slaughter  through
 a  statutory  effort,  then  naturally  we
 offend  his  susceptibilities.  Non-Hindus
 become  jittery  about  the  impending
 Hindu  domination.  In  consequence,
 our  country  would  be  further  fragment.
 ed.  Through  propaganda  we  should  try
 to  bring  about  this  mental  transfor-
 mation.

 Just  because  Vinoba  Bhave  would  go
 on  hunger  strike,  should  we  take  steps
 to  enact  a  law  banning  cow  slaughter?
 on  June  25,  1975,  when  Mrs.  Gandhi
 clamped  Emergency  and  imprisoned  all
 national  leaders  like  our  present  Prime
 Minister,  Shri  Morarji  Desai  and

 Several  thousand  people  including  me,
 did  Vinoba  Bhave  go  on  hunger  gtrike?
 If  he  had  then  gone  on  hunger  strike,
 then  he  would  have  been  hailed  as  the
 Protector  of  Democracy.  He  would
 have  earned  the  encorsium  of  the  entire
 nation.  It  was  reported  that  he  was
 silently  happy.  Recently  also  Vinoba
 Bhave  was  silently  applauding  some
 thing  which  happened  in  the  political
 fleld.

 Mahatma  Gandhi  wanted  to  carry
 all  the  people  with  him  in  his  move
 ment.  He  did  not  believe  in  legal
 methods  to  convince  people.  He  believ-
 ed  in  his  moral  force  to  take  the  people
 with  him.  Pandit  Jawaharlal  Nehru,
 in  hig  own  right,  become  the  beacon
 light  and  brought  about  amity  among
 the  communities  Hving  in  India,  Janata
 Party  and  its  Government  would  be
 well-adviseq  to  follow  in  the  footsteps
 of  these  two  great  men  of  India.  |
 would  like  to  warn  that  any  legal  force
 or  statuiory  imposition,  derived  from
 majority  strength,  would  disturp  the
 peaceful  situation  prevalent  in  the
 country,  would  harm  the  amity  and
 understanding  among  the  different
 communities  in  the  country.  There
 should  be  a  voluntary  change  of  heart
 in  the  minds  of  people  about  the  thing
 which  you  want  to  do.  With  these
 words  I  conclude  my  speech.

 श्री  रीत  लाल  प्रसाद  वर्मा  (कोहरमा)  :  सभावति
 महोदया,  मैं  डा०  रामजी  सिंह  द्वारा  प्रस्तुत  संकल्प  को
 समर्थन  देने  के  लिये  कुछ  तथ्य  रख  रहा  हूं  ।  थों  वो  मोहत्मा
 बन्दी  के  संबंध  में  भारत  के  भ्राज़ाद  होने  के  बाद  से  ही
 विभिन्न  मत-मतांतरों  के  लोगों  ने  प्रयत्न  किया  है
 भ्ौर  धामिक  एवं  भ्राथिक  दृष्टिकोण  से  भी  लगातार
 प्रयत्न  हुए  हैं।  ग्राय  को  भारतीय  संस्कृति  के  भनुसार
 या  वेद  के  भनुसार  माता  के  रूप  में  लोग  मानते  है  ।

 भावों  विश्वस्य  मातर  :

 इस  प्रकार  की  संशा  इस  को  दी  गई  है  भौर  गाय
 को  झभन्या  था  प्रहन्तव्या  वेदों में  कहां  है  ।  गाय  के
 को  मोहम्मद  साहब  ने  प्रमृत  के  समान  माता  हैं  द् शगो-मांस  को  खाना  बीमारी
 ईसा  मसीह  और  दूसरे  ताना  प्रकार  के  आते
 वाले  लोगों  ते  भी  गाय,  इस  के  दृध  प्रौर  दृष्पज
 पदाभों  की  भूरिं  भूरि  प्रशंसा  कौ  है।  हर  दृष्टिकोण

 आहे  धार्मिक  हो,  झ्ाथिक  हो,  सांस्कृतिक ही  या  सामाजिक
 हो,  गाय  की  सेवा  भा  गाय  का  रक्षण  भौर  संबद्धेत
 मानव  भाल  के  लिये  कल्याणकारी  है  ।

 बतलाया  है

 ay
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 [at  रीत  लाल  प्रसाद  वर्मा]
 ारत  एक  कृषि  प्रधान  देश  होने  कें  साते  हजारों y

 वर्षों  श्रे  यहां  कृषि  का  साल  बिन्दु  गाय  ही  है  |  गाय,
 इस  के  बछड़े,  इस  का  गोबर,  इस  का  मुत्र  हर  चोज
 किसान  के  लिए  भौर  मानव  के  लिये  बहुत  हो  उपयोगी
 सिद्ध  हुई  है  -  झाज  वैज्ञानिक  दृष्टिकोण  और  वैज्ञानिक
 अनुसन्धानों  व  गवेषणाप्रों  के  संदर्भ  में  जब  यह  कहा
 जाता  है  कि  प्रादमी  का  दृष्टिकोण  संकीर्ण  नहीं  होना
 चाहिये  तो  प्राज  भी  कुछ  लोग  धार्मिक  संकीणता  को
 जारी  रखने  के  लिये  गो-हत्पा  पर

 t
 प्रतिबन्ध  के  विरोध

 में  चारों  तरफ  भ्रावाज  उठाते  हैं,  यह  शर्मनाक  सा
 लगता  है  ।  गाय  का  दूध  हिन्दू,  मुस्लिम,  सिख,  ईसाई
 सब  के  लिए  प्रमुत  के  समान  मधुर  है  ।  गाय  को  श्ोने
 वाले  लोगों  के  लिए  भी  गाय  का  दूध  छाट्टा  महीं  होता
 झौर  गाय  का  पालन  करने  वाले  या  उस  के  समर्थक  लोगों
 के  लिए  ही  केबल  वह  मीठा  नहीं  होता  ।  बूढ़ा,  बच्चा,
 सभी  के  लिगरे  दूध  समान  है  1  दूध  भे  बना  हुआ  हर  तत्व
 सभी  के  लिये  उपयोगी  है  ।  कोई  भी  ऐसा  प्रमाण  नहीं
 दें  सकता  कि  यह  जोव  भ्रनुपयोगी  है।  भारत  में  40  करोड़
 एकड़  कृषि  भूमि  है  जिस  की  जुताई  की  यसवस्था  ट्रैक्टरों
 से  नहीं  हो  सकती  ।  जिस  प्रकार  भारत  की  ग्रामीण
 व्यवस्था  है,  जिस  प्रकार  भारत  का q भर्थतम्त्न  है  भौर
 जिस  प्रकार  से  भारत  में  भूमि  की  हदबन्दी  की  गई  है
 उस  में  हर  व्यक्ति  ट्रैक्टर  नहीं  रख  सकता  |  झाज  जिन
 व्यक्तियों  ने  ट्रैक्टर  खरीदा  है,  सरकारी  बैंकों  से  कण
 लेकर  उन्हें  60  हजार  के  बदले  90  हजार  या  एक  लाख
 चुकाने  पड़  रह  हैं।  उन  की  सारी  खेती  नीलामी  के  द्वारा
 समाप्त  हो  रही  है  1  इस  प्रकार  से  हम  समझते  है  कि  बैल
 हो  भारतीय  कृषि  का  मूल  झाधार  है  जिस के  द्वारा
 भारत  की  40  करोड़  एकड़  कृषि  भूमि  की  जुताई
 की  जा  सकती  है  तथा  सफलतापूर्वक  की  जा  सकती
 है  1

 इस  सन्दर्भ  में  एम०  एच०  कुरैशी  वर्सज  बिहार
 स्टेट  के  केस  में  सुप्रीम  कोर्ट ले  23  प्रप्नैल,  i958  को
 फैसला  विम्रा  कि  भारतीय  संविधान  के  नीति  निदेशक
 तत्व  48  के
 ्

 हर  उम्र  की  भैंस,  गाय,  बैल  तथा
 हर  उम्र  के  को  हत्या  पर  पूर्ण  प्रतिबन्ध  लगाना
 न्यायसंगत  और  तर्कसगत  है  i  इसी  तरह  से  23  नवम्बर,
 i960  8  सुप्रीम  कोर्ट  ने  झपना  निर्णय  विया  था  |
 भदास  हाई  कार्ट  Fo9-7I-78  को

 सम्
 Tt  की  एक

 यात्रिका  को  रह  कर  दिया  था  पौर  स  समर्थन  में
 अ्रपनां  निर्णय  दिया  था  1

 क्री  विनोथा  भाये  जो  कि  इस  देश  के  एक  महान  संत
 हैं  उन्होंने  भी  इस  सम्बन्ध  में  प्रपनी  प्रावाज  उठई  है,
 केरल  तथा  बंगाल  द्वारा  गोहत्या  पर  पूर्ण  प्रतिबन्ध  न  लगाए
 जाते  पर  प्रनिश्चित  काल  के  उपवास  का  संकल्प  लिया
 है।  इस  तरह  से  यह  देश  के  लिए  अहुत  ही  भ्ावश्यक  है  भौर
 संभी  धर्मों  के  मानने  वालों  को  एकमत  से  गोहत्या  पर
 अतिवन्ध  का  समर्थन  करता  चाहिए  ।  भ्रोहृत्या  को  लेकर

 देश
 ट्  कुलाबात  ह्  हे  =  की कहता  7  करनी  भाहिए  t

 धर्म,  मुस्लिम  धर्म  या  ईसाई  धर्म,  कोई  भी  नहीं  बताता
 कि  बोहत्मा  करनी  चाहिये,  लेकिन  कुछ  मुल्ला,  पावरी
 था  दूसरे  सोग  ऐसे  विभार  रखते  है  क्योंकि  ने  समझते
 हैं  उत  की  पृजा  की  कसताई  समाप्त  हो  जायेगी  ।  हमारे

 धर्म
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 मुसलमान  भाई  चांद  की  रोशनी  को  पध्रष्तिक  धॉाँमिक
 महत्व  देते  है  लेकिन  चांद  की  रोशनी  केंबल  मस्जिद  पर
 नहीं  पड़गी,  बहु  मंदिर,  सजिल्दे,  गिरजाभर  ण्य
 गुरुढ़्ारा  पर  समान  रूप  से  पढ़ती  है  ।  इसी  प्रकार  से

 नं
 की  राशनी  का  सभी  के  लिये  समान  अवसर  है  |

 समझता  हूं  कि  कुछ  पाखं डी  लोग  ही  गोहत्या  की  वकालत
 करते  है  ।  उन्हें  प्रपती  इस  हटठधमिता  को  छोड़  देना
 चाहे  ताकि  सारे  देश  में  एक  प्रेम  का  भाव  पैदा  हो
 सके  और  यह  सभी  के  लिये  हितकर  हो  सके  1

 इस  शब्दों  के  साथ  मैं  प्रस्तुत  संकल्प  का  समर्थन
 करता  हूं  ।

 Fy

 चौधरी  बलबीर  सिह  (होशियारपुर)  :  सभापति
 महोदय,  यहां  कुछ  लागों  ने  जो  दलीले  दी  है,  उन्हों  ने
 अपनी  दलीलों  को  खद  श्पनी  ही  दलीलों  से  काटा  है।
 बनातवाला  साहब  से  कहा  है-यह  वोट-कैचिंग  डिवाइस
 है,  तो  इस  में  क्या  गलत  बात  हैं  ।  जो  चीज  जनता  चाहती
 है,  भ्रगर  उस  को  किया  जाय  और  उस  से  वोट  ज्यादा  मिलें,
 लो  हस  में  बया  गलत  बाते  है  ।  यहां  लोक-राज्य  है,
 लोकतनन्‍्त्न  है,  जो  लोग  चाहते  है  वही  बात  यहां  होनी
 बाहिये  |  हमारे  देश  में  एश्रीकल्नर  इन्सान  की  सब  से
 पहली  कल्चर  है  t  जब  इन्सान  ने  तहजीब  को  अपनाया
 तो  उस  की  सब  से  पहली  कल्चर  एग्रीकल्चर  थी  ।
 कहते  हैं  कि  उन  के  लिये  घास  कहा  से  झ्ायेगी-यह  बड़ी
 झजीनब  दलील  है  |  झरे  भाई,  क्या  केरल  और  वैष्ट  बंगाल
 में  घास  की  कमी  है,  बाकी  सारे  हिन्दुस्तान  में  घास  मिलती
 है।  यह  तो  कोई  दलील  नहीं  है  t  वे  गांधी  जी  का  नाम  ले
 कर  कहते  है--जिन  लोगों  ने  पहले  गांधी  जी  का  नाम
 लेकर  उन  के  बारे  में  क्या  क्‍या  शब्द  कहे  है,  धगर  मैं
 उन  का  सारा  पुराना  कच्चा  चिट्टा  बतलाना  शुरू  कर  दं
 तो  सारा  वक्‍त  उस  में  ही  चला  जायगा--कि  गांधी  जी
 ने  कहा  है  कि  गोवध  नहीं  होना  चाहिये।  लोग  कानून
 से  नहीं,  भपती  मर्जी  ले  इस  बात  को  मानें  I  जब  मर्जी
 की  बात  झाती  है  तो  लोग  भपने  भाप  फैसला  करें  ।
 गांधीजी  ने  यह  कड्ढी  भी  नहीं  कहा  कि  गोवश्च  होना  चाहिने  ।
 नहों  ने  सिर्फ  गही  कहा  है  कि  लोग  अपने  तौर  से
 इस  को  कुबूल  करें  |  बेघरमैन  साहब,  भाजादी  की
 लड़ाई  के  दिनों  में  जब  खिलाफत  मूबमेंट  शुरू  हुई  थी,
 उस  बक्त  सारे  हिन्दुस्तान  में  एक  बातावरण  पैवा  हुप्ता
 जा  कि  हम  एक  दूसरे  की  भावना  का  सत्कार  करते
 हुए  गोबध  ते  करें  ।

 अब  ह  कानामिक  नजरिये  से  देख्षिये  गाय  का  जो  गोबर
 है,  जितना  वह  खाती  है,  उस  से  ज्यादा  कीमत  का  गोबर
 श्ाद  में  काम  आता  है,  जब  वह  सरेगी,  चमड़ा  तो  भ्राप
 को  मिलेगा  ही,  लेकिन  उस  को  मार  कर  चमड़ा  हासिल
 करना  शुरू  कर  दें,  क्योंकि  उस  से  कुछ  रुपया  मिल  जाएगा,
 यह  तो  कोई  दलील  नहीं  है  ।  इस  देश  की  जो  पुरानी  हिस्ड़ी
 है--महाराज  दलीप  से  लेकर  भगवान  कृष्ण  तक  शत्र  जगह
 गाय  के  महत्व  को  माना  गया  है,  उस  की  रक्षा  का  जिक्र
 किया  गया  है  |  संकराजायें  जी  का  भी  जिक्र  किया  भयां,



 433

 लेकित  शकराचार्य  जी  तो  बेद  को  मानते  थे  झौर  बेद
 में  लिखा  है  कि  योवध  नहीं  होना  चाहिये  ।  उन्होने
 गह  भी  कहा  कि  ब्राह्मण  का  सत्कार  गोमांस  से  होता
 था  t  मैं  भ्राप  को  बतलाना  चाहता  है  जब  वाम-मागियों
 का  जोर

 ग  मुल्ल
 में  हुआ,  तब  इस  किस्म  का  श्व॒नाचार

 फैला  ।  महीधर  बेद  का  ट्रासलेशन  किया  था,
 यह  उन्होंने  गलत  ढंग  से  किया  था।  जिस  को  बाद  में
 महि  दयानन्द  ने  प्रपने  भाष्य  से  सही  किया  1  उन्होंने
 साफ  लिखा  है  कि  गऊ  का  मतलब  गऊ  नहीं  है,  mh  का
 मतलब  जमीन  से  हैं  I  महीघर  ने  बेंद  के  भाष्य  का
 बहुत  गलत  ढंग  से  पेश  किया  था  t  एक  दफा  भगवान  बुद्ध
 से  कहा  गया  कि  वेद  म  ऐसा  कहा  गया  हैं।  तब  उन्हांने
 कहा  कि  मै  एँसे  बेद  को  नहीं  मानता  ।  भ्रब  उन  का  हवाला
 दे  कर  यह  कहा  जाय  कि  हिन्दुस्तान  मे  गोवध  होता  था,
 मैं  श्राप  को  बतलाना  चाहता  हू  कि  उस  जमाने  में  गोबच्च
 करने  वाले  को  चाण्डाल  कहां  जाता  था,  दूसरा  कोई  भी
 झादमी  गोवध  नही  कर  सकता  था  |

 एक  दलील  यह  दी  गई  है  कि  पशुपष्रोंकी
 आबादी  बढ़  रही  हैं,  जब  प्रार्दामयों  की  आबादी
 बढ  रही  है  तो  गाय  की  प्ात्रादी  भी  बढ़े--हस  में
 क्या  दिक्‍क्‍त  है  -  गाय  की  पझाबादी  के  बढ़ने  के
 साथ  साथ  सरकार  यह  काम  भी  शुरू  कर  दें--
 बह  नसल  को

 न्द्ं
 का  काम  शरू  कर  दे  तो

 नसल  सुधारने  के  लिए  यह  नहीं  होना  चाहिए  कि  जो
 नकारा  गाय  है,  उन  को  मार  दिया  जाए।  उन  को
 मार  कर  नसल  को  ठीक  करना  चाहिए,  यह  ठीक
 नहीं  है  ।  काम  ब्रीड  कर  के--जो  झ्ब  मसन  है,
 उस  को  इम्प्रूव  करे,  जिस  हे  गाय  का  दूध  हमें  प्रौर
 ज्यादा  मिले  ।  इमहेश  में  जहा  दूध  की  नदिया  बहा
 करती  थी,  श्लाज  वहा  दूध  नहीं  मिलता  है  भर
 गाय  का  दूध  कम  हुभश्ला  है  ”  पहले  जो  गाय
 एक  पौंड  दूध  देती  थी,  श्रव  भ्राधा  किलो  दूध  देती  है।
 किलो  दूध  देती  है  ,  उस  पश्ाधा  किला  वाली  गाय
 का  हम  दूध  बढ़ा  सकते  हैं  ,  प्रगर  हम  कोशिश
 करें  ।  दूध  बढ़ाने  के  लिये  क्रास  ब्रीडिग  हो  या  कोई
 दूसरे  में  मेथुइस  इस्तेमाल  करें,  तो  लाजमी  तौर  पर

 दर
 बढ़ेगा  t  शभौर  इस  देश  में  श्रगर  द्रव  बढ़ेगा,

 तो  हस  देश  के  बच्चों  मे  जो  कमिया  हैं,  जो  जिस्मानी
 कमजोरियां  हैं,  डिफार्ट्मेटीज  जिन  के  जिस्म  में
 धषा  जाती  है,  नुक्स भा  जाते  हैं  उन  को  प्रगर
 गाय  का  दूध  मिलेगा,  तो  वे  कमियां

 ह्
 सकती

 हैं  1  इसलिए  गोवश  को  बढ़ाने  के  लिए  जितनी
 कोशिश  ही  सकती  है,  करनी  चाहिए  t  यहा
 पर  इस  बात  की  फिल्र  हुई  है  कि  गाय  भ्रगर  बढ़
 गई,  तो  हम  को  खाता नहीं  मिलेगा  ।  मेरा
 कहना  गह  है  कि  खाता  गाय  को  मिलेगा  झौर
 झाप  की  भी  मिलेगा  ।  गोवंजश  से  'प्राप  को
 साव  मिलेगी  |  यहा  पर  बरनाला  साहब  बठे  हुए
 है।  इस  बात  को  रिसर्स  हुई  है  कि  यह  जो  केमिकल
 फर््लाइजर  है,  यह  छत  की  उपज  को  कम  करता  हैं।
 चन  दिलांग  रन  इससे  बहुत

 प्  न
 क्सान

 होगा  a  भयर  हम  ते  क्मेमीकल  पर
 डिपेस्ड  किया,  तो  छत  को  'कपेंसेंट  करनेके  लिए।

 Ban  on  Cow  PHALGUNA  25,  7900  (SAKA)  slaughter  (Res,)

 लाजमी  तौर  पर  गोबर  की  खाद  और  ग्रीन  फाहाडर  को
 इस्तेमारतल  करमा  पड़ेगा  ।  यहा  पर  जितती  भी
 दलीलें  दी  गई  है,  णे  सही  नहीं  है,  भौर  फिर  ये
 घबडाते  क्यों  है  ?  रेफ्रेन्डम  करा  ले,  बगाल  में
 रेफ्रेन्डम  करा  ले,  केरल  में  करा  ले  और  जम  रेफ्रेन्डम
 होगा,  तो  पता  चल  जाएगा  कि  वहां  के  लोग  क्‍या
 चाहते  है,  वहा  की  जनता  क्‍या  चाहती  है  ।  वहां
 हन  की  सरकारें  है।  रेफ्रेन्डम  होगा,  तो  इन  के
 सामने  नतीजा  आजाएगा  और  फिर  ये  लोग  जो
 दलीले  देते  है,  उन  की  वे  दलीलें  फिर  हम  नहीं  सुन
 सकेंगे  और  दइसढंग  से  थे  यहा  दलीलें  नहीं  दे  सकेंगे  |
 लोग  जनते  है  कि  उन  का  भला  किस  में  है  भौर
 किस  में  उन  को  बुराई  है  ।

 37.5  hrs.

 {Mr  DEpULY  SPEAKER  in  the  Chair].

 फिर  यहा  पर  जजबात  की  बात  कट्ठी  गई  है  4
 इन्सान  के  लिये  तो  सब  से  पहले  जजबात  की  बाल
 जाती  है  t  इस  के  लिए  हम  देखते  हैं  किएक
 प्रादमी  के  जो  जजबात  है,  उन  को  कुछ  लांग  अच्छा समझते  हैं  और  कुछ  लोग  खराब  समझते  है  1

 जजबात  का  हेसे  ख्याल  करना  चाहिए  |  किसी
 ने  कहा  कि  माइनोरिटीज  के  जजबात
 का  छाल  रखना  चाहिए  माइनोरिटीज  मेंजो-
 रही  के जजबात  का ख्याल  क्‍यों  न  करें।
 क्या  इस्लाम  धर्म  में  यह  लिखा  है  कि  गाय  का  बध
 होना  चाहिये  ग्रह  दलीलदी  है  कि  बड़े  जानवर
 का  कर  लेना  चाहिए  भौर  7  आदमी  कर  सकते
 है,  तो  छोटे  जानवर का  एक  कर  ले  ।  कहां  लिखा
 है  कि  गाय  का  वध  किया  जाएं।  वहा  पर यह  निर्षेघ
 नहीं  है  लेकिन  वहापर  यह  जरूरी  नहीं  है  कि
 गाय  का  वध  किया  जाए।  प्रगर  बे  झपने  शास्त्न  को
 गहराई  से  देखें  तो  पाए्गे  कि  हजरत
 साहब  ने  झपनी  कर्बानी  दी  और  जब  बती  दी
 तो  भपने  बच्चे  की  कूर्मानी  दी  अपने
 बच्चे  की  कुर्वानी  की  जगह  झौर  कोई  कुर्बानी  दी
 तो  भेड  की  कुर्बानी  दो।  ईस्लाम  में  यह  बताया
 गया  है  कि  हजरत  साहब  में  अपने  बच्छे  की
 कर्बानी  दी  ।  छुदाने,  इलहाम  ने  अच्छे के बजाय  भेड  की  कर्बाती  दी  ।  तो  छुदा ने  यह  नहीं
 कहाँ  कि  गाय  की  कर्बाती दो  ।  फिर  यह  दलील  देना
 कि  इससे  लोगो  के  धामिक  जजबात  का  हनन
 होता  है,  बूँ,.टीक  नहीं  है  ।  झगर  वहां  सिखा
 हुमा  हो  ह: उ  गाथ  की  कुबनी  लाजमी  है  तो  इस
 द्नील  कोमाना  जा  सकता  था  |  झगर  यह
 सही  लिखा  है  तो  भाइतोशिटी  कम्यूनिटी  को  इस देश  के  करोड़ो  लोगो  को  भावनाभों  का
 एहतराम  करना  चाहिए  ।  जब  माइनोरिटी  मेजों-
 रिटी  के  जजबात  का  एहतराम  करेगी  तभी  इस
 देश  में  सेक्युलरिण्म  झायेगा  |
 रहने  वाले  लोग  हैँ
 झावर  करें  ।

 जो  इस देश  में दे  एक  दूसरे  की  भावताश्ों  का
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 दूसरे  जो  लोग  हैं,  उन  के  धर्म  में  भी  यह  तहीं

 है  कि  उन  के  लिए  गोवध  करना  लाजसी
 ।  फिर उन  का  भी  फर्ज  हो  जाता  है  कि  ये

 दूसरे  धर्मों  की  भावताधों  का  सम्मान  करें  भ्ौर  गोबध
 रोकने  में  व  मदद  करें

 इस के  लिए  बिनोबा  जी  मग्रत  रखेंयाल  रखें  वह

 झ
 T  amt  है  ।  झगर  वे  भीजत  न  रखे

 त्तो
 ह

 इस  देश  में
 =  ग

 a  =  = हमारे  कांस्टीट्युशन में  क्‍यों  इसदेश
 गो-वच्च  बंद  होना  चाहिए  1  अब  इस  के  बारे  में  यह

 |  *हना  कि  यह  स्टेट्स  का  सब्जेक्ट  है  वह  ठीक  नहीं
 है,  t  यह  इस  देश  का  बड़ा  सदन  है  t  और  यह
 संदन  यहा  पास  कर  राज्यों  को  यह  कह  सकता  है

 कि  इस  ढंग से में  बनायें  कि  यह  रुक  जाए  ।
 यहा  जितनी  भी  लोगो  ने  इसके  छिलाफ  दी,
 जे  सब  उत्होने  भ्रपनी  दूसरी  दलीलो  से  काट
 दी।  मै  उन  से  दरख्वास्त  करना  चाहता  हू  कि
 इस  तेश  में  जितने  भी  बड़े  बड़े  भ्रादमी  पैदा  हुए  है
 उन  सब  ने  इस  बारे  में  कहा  है  कि  गोवध  रुकना
 बाहिए  ।  महात्मा  गांधी  ने  सिर्फ  मही  कहा  है

 कि
 हि

 के  जरिये इस  पर  रोक  ने  लगें,
 इसे  सनी  की  भावनाझो  के  मुताबिक  करना  हो

 चाहिए  ।  इस  को  करने  में  कानून  का  इस्तेमाल
 ते  करना  चाहिये  t  यह  सदन  इस देश  में  सब  से
 बड़ी  जगह  है  ।  प्रगर  यह  सदन  कछ  पास
 कर  के  भेजता  है  तो  उन  राज्यो ंको इस  सदन
 की  भावनाशों  का  ख्याल  करना  बाहिये।

 डा०  रामजी  सिंह  ने  जो  प्रस्ताव  यहां  पेश  किया
 है,  मैं  उसका  समर्थन  करता  हू,  भौर  यह  सदन
 इस  प्रस्ताव  को  पास  करे  ।  जिन  राज्यो  में

 !  गीबध  बन्द  मुकग्मिल  तौर  पर  नहीं  है,  उन
 |  दाज्यों  में  इसको  बन्द  करते  के  लिए  कानून

 बने  t  यहां के  करोड़ो  शोगों  की  भावनाभो  का  इस
 भआरे  में  एहतराम  होना  चाहिए।  यह  देश  एक
 एप्रीकल्बर॑प्रधान  देश  है  और  यहां  का  सब
 से  बड़ा  पेशा  खेती  है।  इसके  लिए  गोबध
 बंद  करना  जरूरी  है।  पभगर  यह
 इस  वेश  में  बन्द  होजाता  हैं  तो  इसका

 भसर,  दुसरे  देशों  पर  पड़ेगा  भी।
 इस  को  इस  देश  में  बन्दन  करता  कोई  भच्छी  बात
 नहीं  हैं  ।

 अन्न

 लक
 अलका

 MR,  DEPUTY-SPEAKER:  You  will
 have  to  conclude.  We  have  to  start
 the  Half  an  Hour  discussion.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar}:  Mr.  Deputy  Speaker,  kindly
 allow  me  to  speak  a  sentence  only  so
 that  next  time  I  may  get  a  chance.

 SHRI  PURNANARAYAN  SINHA
 (Tezpur).  May  I  start,  Sir?
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 MR,  DEPUTY-SPEAKER:  You  have
 concluded  your  speech,  Mr.  Balbir
 Singh,

 हरी  बलबीर  सिंह  चौधरी...
 कनकल्यृड्  नहीं  किया  है  1

 SHRI  KANWAR  LAL  GUPTA:  You
 allow  me  to  speak  one  sentence  so  that
 I  will  get  my  chance  next  time.

 मैंने.  प्रभी

 _उपाझषध्यक  नहोबव,  में  Be  रामजी  सिंह जी  के  प्रस्ताव  का  समर्थन  करता  हू।  प्रब
 में  प्रपती  स्पीच  भागे  जारी  रखंगा

 18.00  ‘brs,
 HALF-AN-HOUR  DISCUSSION

 NAGA  ATTACK  ON  BORDER  VILLAGER  OF
 AssAM

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  Mr.  Deputy-Speaker,  Sir,  I
 would  like  to  go  back  to  the  past  history
 of  Naga  people  ang  their  relationship
 with  the  people  of  Assam  from  time  im-
 memorial.  But  this  is  a  recent  ques- tion,  There  were  some  administrative
 adjustments  with  the  territories  border-
 ing  Nagaland.  But  then  it  was  accord-
 ing  to  the  notification  no.  302-R  dated
 25th  November,  1925,  the  Government
 of  Assam,  then  ruled  by  the  British,
 had  recognised  the  border  between  the
 Sibsagar  district  and  the  Naga  Hills.
 Ultimately  the  same  boundary  was
 constitutionally  accepted  with  the  pas-
 sing  of  the  State  of  Nagaland  Act,  1962,
 when  the  State  of  Nagalnd  was  crea-
 ted.  Over  the  years  there  was  no  re-
 striction  on  the  Naga  people  liv-
 ing  inside.  Assam  oor  for  those
 non-jagas  living  inside  Nagaland.
 We  all  know  that  there  is  a
 place  called  Dimapur.  It  was
 called  the  ancient  capital  of  the  Bur-
 mans  and  that  now  forms  a  part  of
 Nagaland.  The  people  living  there  are
 Burmans,  non-Nagas  and  Bodos  and
 we  have  never  objected  to  this  because
 the  Bodos  are  indigenous  people  belong-
 ing  to  the  North  Eastern  Region  as  well
 as  Nagaland.  So  far  administrative
 reasons,  Dimapur  is  a  non-Nags  area
 while  this  was  enclosed  within  Naga-


